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IN THE CENTRAL ADMINISTRATIVE 7T.°IBUNAL
LUCKNOW BENCH
LUCKNOW
[ « « O
Ooho NO : 199 (L) |
T.A. NO T .
- !
Date of Decision I .,
. *  PETITIONER. . :
e e e e _§§vcvcate for the Petitoner(s)
VERS US J
e L L . . . RESPONDENT.,
— —_— ,...--.;..._ __Advocate for the RICLONLIT éS)
CORAM . | u" E -
The'Z o ivle. Mp. " . .- o X
Tho Hon'ble. Mr. . - _ .

-

L} ¢

1, Whethe.r Re\:po:zter of local papers ray be allowed to ,z,
see the Judgment? | ) |

2. To be referred to the reporter or not % I’

3. Whether their Lord ships w:Lsh to see bhe fair copy w

of the Judgment? - ‘}‘ ‘ e

. ) . N v
4, Whether to be eirculated to other benches ?

e

Viee-Chairman/Member

C
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SNIRAL ZMINISIRALIIVA TRIBUNAL LULCKQTO. B3aANCH Ly GAIOW

I'rangfer Aonlication No, 1747 of 1887

( vwirit Petition No, 2137 of 85)

C.P. Vefma . - . . . . . e . o o . . =¢‘-¥Pplicfmt
Versus

Union of India & Others « . . . « . « . . .Respondent.

Hon'ble Mr, Justice U.C. Srivastava, V.C.

Hon'ble Mr, K, Opavya, Member (&)

( By Hon'ble Mr. Justice U,.C. Srivastava,VQ

the dpvolicant
During the Pendency of this caseé%iled .

writ petition before the High Court in thes year 1985
praying that certiorari be issued for guashing the
order dated 20,11.1982,1.3.1984 ang order deted 20.11
82,21.11.1984 and 28.12.1984 and his furthef prayer -
was that the respondents bhe directed to mske full
salary of the suspension order and the due him
increment, seniority and promotions and pay the
arrears Oof salary which was due to him.

2. Ihe gpplicant was suspended on 2,12,1975
and his suspension order was revoked by the Depart-
ment itself on 19.5.1976, thereafter he resumed the

not
duties. During this 2eriod he wasg/»aid subsistence

a2l so
allowances, and as he was under suspension, he was Z
not Given any increment. The goplicant, W3S, cmun-a
working as Ielecommunication Maintainer wrade-l.
The main charge against him was tearing of the pages
from the diary. Theresfter, the charge-sheet was

served on 27.3.,1976 and 22,4.1976. TI'he applicant

denied the charges. During this period the order of

suspension was recalled but no order regarding the

payment Oof salary was made during this period .

D Contd, .2/~
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Daring the enquizy 21s0 the increment was not >eid.

2

3. «ccor@ing to the gpnlicznt an enuiry wes s70%gad

and only Munishment which was civen to him wcs'Stoupage

of Pass' of one set for a year as & punishma=nt which was
an exparte decision, <he applicant filec .. Iepresentat:

ons against the same but the same was not decided, there-

™
-h

ter he £iled & writ petition. The respondents hazs
acdmitted that rather charges were drovmed. ~hey haove

stated that droping »f charges without inflicting

punishment/penclty need no redressal. [The psunishment

‘_J

imposed on the applicent wes with & very lénient view,

-

nterference wich the same was made. . s

'.J.

and &s such no

v

. gan- be . s2en apbove the penalty which was giver to the

ap~licant at best could have been a minor JSenslty. «ith-

Sut entering in to the merit of the enquiry which

=
]
n

rather not carried forward. <he susDensgion orider of the
applicant was duly unjustified snd in viéw of the funda-

mentsl xule 54(B)(3) the applicant was entitled to full

yod

e

r)J

salary for this neriod which should have been paid,
notice was given to the epplicant al thouch his incremant
WaE - Withheld and the same could not have been given.
and no penalty was given to the epplicant. The increment

of applicant could not have been withheld-, 4s he has

already retired from service. NO direction regarding

oromotion can be mads though he can claim for oromation
on any non-selection post for which he was entitled to.
4, thus, this apolicetion is allowed and the rzspon-

dents are directed to make full osayment oOf salary to the

L1 -
lso r:lecse

9]

applicant during his suspension period and

Contze...3/-
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the scale increment which have bzen given during this
period. Ihe payment shall be made to the =z»plicant within
a pericg of two months from the daste 0f communication of

this order =nd consequenticl benefit shzll bes given to the

PR

Vize-Chairman

apnlicant within this »>zriod.

Lucknow dated 4th August, 1992

(2K)
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1 2 3 4 5 6 7 8 9
Rs.
’ >
j -3
v*},\
§
] - I have this ' day of 198 , examined
% the record and compared the entries on this sheet with the papers on ther ecord. T have made all necessary
"corrections and certify that the paper correspond with the general index, that they bear Court-fee -
stapms of the aggregate value of Rs. that all orders.have been carried out, and that the record
is complete and in order up tothe date of the certificats, .
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IJCKIOW BIICH & ILOCKIOY

(_.: | WRIT PEIILION 1%0.67,\?2’/85\ \/(

)V C.F. Verma . ecee Petitioner
Ver sus

‘* Union of India &others ces Opp: Parties

j%fﬂl/”‘ | ILDEX

g1.1lo. Description of the documents Page 10w

1 Yrit petition , 1 to 13

2  Annexure io.1 Photostat copy of The
D Pioneer liewspaper of
1¢-L4w66 for the cash
avard for nmeritorious
working to Petitioner
- : by DS/IKO publiched in
/ column llo.1 as under 1k

3 AnneXure lloc.2 Fhotostat copy of Duty

(1) Diary period from 08 hrs
to 16 hrs by the petitioner
dt. 29/11/75 as worked
without khallagi 15

&

(B) e gsame photostat copy
containing the order of
CTI/1X0, on Duty Diary
of 29/11/75 for 1ir. 3.

Ghose, .(7.C.ii/I)to work

vice petitioner (who wasg

cn duty on that time as .
TCL=Z/PCP/LKO .

L Annexure ¥o.3 Photostat copy of remarks
by the petiticner on duty
diary of 29/11/75 period
08 to 16 hI‘S. 16

5 AnneXure .10.4 Photostat copy of remarks
by .r. Jeile Ghaturvedi
TCii/I of 16 to 24 hrs
duty diary of 30/11/75
by order of CTI/LXO 17

6 JAnnexXure 0.5 Photostat copy of
Representation of 1/12/75
by vetitioner to DSTR/

| TR/L0 - ’ 18 -
N congi..z

-t
N
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! 7 Annexure 6
8 Annexure 7
i
9 MAnnexure 8
¥ 10 Annexure 9

11 Annexure

12 Annexure

13 Annexure 12

Fo 14+ Annexure

15 fdnnexure
16 Annexure
17 Annexure 1

18 Annexure

19 AnnexXure

10

11

13

17

-2-

Photostat copy of exXxtract
dt. 29/11/75 for Oohrs to
8 hrs duty concerning with

1/ & 0/G TCM/I PCP/IKO

Photostat copy of certi-
ficate by petitioner of
1-12-75 on duty diary
reg to take over the
necessary documents

Pnotostat copy of suspension
order dated 1/12/75 by
CTI/IKO -

Photostat copy of application
of 16/12/75 to DSTE/NR/LKO
by petitioner

Photostat copy of suspension
order dt.2/12/75 by ASTE/
LKO

Photostat copy of represent-
ation by petitioner to Dg/
LX0 against unlawful suspens-
ion & undue harassment, of

19/4/76 .

Photostat copy of r epresent-
ation by the petitioner on
23/1/76 _to DSTE/IKO regard-
ing the,Payment of substance
allowance

Photostat copy of represent-
ation dt. 29/41/78 by petiti-
oner to DSTE/ILKO for substance
allowance

Photostat copy of represent-
ation of 19/12/76 to CST=/WR/
HDLS Reg : undue harassment

Photostat capy of represent-
ation of 27/3/76 to DSTE/LKO
reg : non-payment of salary

Pnotostat copy of charge
sheet dt.27/3/76 on
22/4/76 by ASTE/LKO

Photostat copy of represent-
ation dt. 24/%4/76 to DSTE/
LKO regs to inspect the
nextract of documents by
petitioner

18 Photostat copyfor reply of

charge sheet of 5/5/76 to
DS TE/1KO

21

22

2l

25 - 26

27

28

29

31~ 3

35

36

contd..3
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(37
20 Annexure 19 Photostat copy of DSTE/LKO
lett-er dt.19/5/76 on
2L/5/76 fegs to revoke
suspension order dt.2/12/75

21 Annexure 20 Photostat copy of represent-
ation of 16/ﬁ/77/9->+.77 ,
reg: Denial of legitimate
right and dues

22 annexure 21 Photostat copy reg: the
order for appointment of
DAR/Enquiry vide DSTE/
letter of 19/5/76

23 Annexure 22 Photostat copy of represent-
ation dt. 22/9/76 reg s
Irx:egulariq of DA‘%/DEXJQ'.HGW!
bﬁltey 153.\\\1‘ -C"’S PIF!

24 Ammexure 23 Photostat col}y of represent-
ation of 7/6/77 regs: to avoid
delay and finalization of
DAR enqulry, b ®-&-/LK0O°-

25 annexure 24 Photostat copy of r epresent-
ation dt.12/8/77 regs non-
accountal of annual increment

37
38 -39

40

Ty

b2

/salary and harassment.te DRO/4ko L;‘B

26 Annexure 25 Photostat copy of represent-

s ation 3/3/78 reg: early
disposal of case as deprived
from due claimsg,te .5 /4Re -

27 Mnexure 26 Photostat copy reg: the
statement of B.Ghosh/TCH/T
on DAR enquiry on 10/6/77,
20/6/77 & 13/1/79, total
‘question Fo.7%0 so -

28 Mnnexure 27 Photostat copy regs order
of ASTE/IKO letter of 17/11/
81 & 18/11/81‘,‘7\“20/11/81 for
linient view against the
DAR case

29 Annexure 28 Photostat copy of petitioner
44;/,8792, reply/to gr: DSTE vide DSTE
letter of 1/2/82 on 4/2/82

30 Anrexure 29 Photostat copy of represent-
ation of 28/7/83 to DRIV/LKO
regz: finalization of case
and payment of outstvanding
dues ‘

31 Annexure 30 Photostat copy of APO/i'R/LXO
letter of liarch 8% on 3/5/8%
to petitioner regarding the

44

45 - 51

52

53

5%

stoppage of one set pass for one

year ag a punishment from back
date )

§S

contd, b+
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32 Annexure No.31 Photostat copy of represent-
| ation of 19/9/8% to DRM/LKO
against the punishment notice
of 20/11/82 vide APO/IKO - .
letter of March 1984 56

33 Annexure llo.32 Photostat copy for final
order of punishment vide APO/
IKO letter of 21/11/84, 28/ e
12/8% on 25/1/85 87 &5§

34 Annexure lio. 33 Photostat copy of DSTE/LKO ‘
: letter of July 1976 on 17/7/76
reg: Hindrance of medical
facility for PIE/RIC etc. 59

35 Annexuré No.3% Photostat copy of 4CHD's
/18/NR/1KO letter dt.8/1/85 -
to DRM/LKO for light duytetlk. 60

36 Annexure lo.35 Photostat copy of fit certi-
ficate No.453077/(287) 9-fﬂ;}°§-°
NR/HZG/LKO for light duty,\"vid’ '
ACIO's letter of 2/1/85 éd

37 Annexure Ho.36 Photostat copy of represent-

ation of 24/7/76 to DS/IKO

reg: the denial of medical
facility vide DSTE/IXO letter

of July 76 62

-

38 Annexure YNo.37 Photostat copy of represent-

ation of 17/1/85

4) to DRM/LKO reg: deprived
from due salary of Dec.84%
asclieeg RMC - &-

B) veprive from light duty
against the medical advice
vide ACIO letter of 2/1/85 63

39 annexure Lo. 38 Photostat copy of - T0I/Exchange
/LKO (IR)1letter of 22/2/85 on
26/2/85 reg: fabricated charges
under DAR 64

4O Annexure 1io.39 Photostat copy of reply of
27/2/85 against the g raphted
charges vide TCI/Exchange
letter of 22/2/85 ' 65-66

41 innexure To.40 Photostat copy of PIC of
20/2/85 in support of '
Petitioner !'s letter of 27/2/
85 against TCI Exchange
letter of 22/2/85 67
L2 innexure lo.%1 Photostat copy of. .PLGC; efer to
ADLO/IR/HZE/ T LXOZ1n Support of
petitioner's letter of 22/2/85
against TCI/Exchanze letter
of 22/2/85 68

contd..5



43 annexure No.42

4 Annexure Noe43

45 annexure Noo i

46 Annexurs No.k4H

-5 a

Photostat copy of C92=

(Sick Memo) of 23/2/85 in
favoar € petitioner by
NR/Control Office in

supgort of ahove case

of 20/2/85 vide petitioner
representation of 27/2/85
against the fabricated ,
charges by the TCI/Exchangé
letter of 22/2/85 69

Photostat copy of sick
certificate No.72642

(:g}) of 23/2/85 by ADMO/
NR/HZG/IKO in support of
sbove case of 20/2/85 and
22/2/85 & 26/2/85 vide
getitioner letter of

2/2/85 : 7

Photogtat copy of Advice
report of 23/2/85 of sick -
regort to sr. DSTE/IKO by
petitioner vide his letter

of 27/2/85 in support of
above case of 20/2/85

against TCI letter of

22/2/85 &26/2/85 . 71

Photostat copy of fit
certificate No: 726423/
(23) of 26-2-85 by ADMO/
NR/HZG/1KO for light duty
to petitioner in support
of above case of 20/2/
and 22/2/85 and 26/2/8%
vide /getitioner letter of

27/2/85 to TCI/Exchange
Lucknow (NR) 72
47 affidavit 73 & 7%
48 Vokalatnama 75
Dated, Lucknow: ng;a%
1o - \5 - 1985 ( S.X., MISRA )
2dvocate

Counsel for the petitioner

/@r
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That the petitioner has ever been sincere, honest

and hard working throughout the tenure of his
employrient. He has been given several award and
appreciation letters, and picked up ad passed to

the several courses from the Recognised institutions
of Indian Reilways and also a Diploma Holder of Radio}
Inggl.Course. One of the cash awards was given to the
petitioner by the opp: party No.3 who was then Knowﬁ
2s Divisional Superintendent at the conclusion of
Reilway Week Celebrations on April 18, 1966. The
same was published in the Ploneer Newspaper dated
19-5=1966 the photostat of the said column is marked

as Annexure ilo.1 to this writ petition.

That some Inspectors/officers were made prejudiced
against the petitioner so they started harasging and
victimising the petitioner for meeting their own

interest.

That the petitioner was working as Teledormunication
liaintainer Gr.I in the year 1975 wunder the opp: party
lio.5. On that time he was posted as ICL/PCP at Charbagh
Lucknow Station and was due to report for around the
clock shift duties, accordingly at 08 Hrs. on 29-11-75
when he turned up for duty at 08 hrs on 29-11-75 he was
told by his relief Sri Choteylal that there was no
Khallasi booked for T.C.il./I(PCP) of last night duty
(Portable Control Phdne) duty from 08 to 16 hrs duty
and that he had relieved his own khallasi Sri P.K. Sen
Gupta to go off duty without relief who was a daily

passenger from Kanpur.

5. That finding it difficult to discharge his official

o _— contd..3
/
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duty for loading and unloadiﬁg o telephone sets
being a train passing duty without khallasi, he agked
the said sri Chotey lal why did he reliesve the
khallagi without being relieved by another proper
khellasi. (The petitioner herewith submits that

under rules andl practice no one can be relieved

‘of his duties unless some other incoming person

turns up to take over the charge); on this the said
(TC}M) Sri Choteylal became annoyed and said that the
petitioner should refer the matter to.the opposite
party lo.5.

v

That accordingly the petitioner maﬁelseveral attempts
on telephone but with great difficulty could contact
the opp: party No.5 in Cherbagh Telephone Exchange and
conveyed him his difficulty in pulling on the work
smoothly without khallasi. The ears of the opp: party
No._S had already been poisoned by the said Sri Chotey
Lal to the petitioner's aforesaid t elephonic talké

s0 he in rage of anger scolded the petitioner and

said that the petitioner is headache for him and told
that he would put the petitioner in a very difficult

position.

That the petitioner being sincere and honest in
discharging his duties, performed his due work
without khallasi on tvwo trains i.e. 51 Up (Sealdah
Express) and 10 Dn (Dehradun Express). The extract
of facts and figure is appeared by the attached

Annexure lio.2.

That after discharging his aforesaid duties the

- / ' - contd..bk
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petitioner came back to his office and foﬁndt;hat

the said 3ri Choteylal wag present there, The gaid

Sri Choteylal then carried the duty diary with him

to the opp: party Ho.5 (in Charbagh Telephone Exchange)
without information of Incharze TCif on duty (petitioner),
and returned at about 10 0O‘'clock along with Sri B.Ghosh
TCii within writing orders; on duty diary by CTI/LKO

who booked with Khallagi for P.C.F. duty to work thecre
'/7 | vice petitioner,the attached photecstat copy of innexure

0.2 is proved to the truth, on which the petitiorer asked

Y

the said Sri Choteylal as to what had been ordered for

4

B him, he made it clear that the opp: party 10.5 was
missing to sack the petitioner for the reascns best
known to him. The petitioner then infommed Sri IL.S.

+ ' Bajpai the then A.S.T.E. Imcknow zbout the whole inci-
dent. The X»¥ petitioner then remained available in PCP
and waiting for further necessary instructions (from the
opp: party llo.5 but he was not given any instruction
by him, yet he remained toere. The photostat copy of

- the renark which the petitioner made on 29-11-75 in

duty diary is marked as Annexure llo,3 to this writ peti-

tion. The pkotostat copy of the remark by Sri J.K.
Chaturvedi by order of C.T.1. Iucknow in hig first
night P.C.B, duty dated 30-11-75 is marked as

Annexure :o.l4 to this writ-petition,

That next day wag the periodical link rest of the
petitioner (on account of change the chifting of

duty and he wés turn uwp again due for duty at 00.00 hrs
of 01-12=75 as per duty Roster according the standard
Greak Time to Indian Railways. t out of the

”

contd, .5
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malice and prejudices which the opp: party Noe.5 had
for the petitioner, the charge was directed to be
made over to Sri B. Ghosh before the due time and
there were no instructions for the petitioner to

work at any point. Sri B.Ghosh algso made the petition
clear that the opps: party No;S was messing to sack
the petitioner. The pétitioner then made represent-
ation to D.8.T.E()I.R/LKO on 01-12-1976, the

photostat copy of which is marked as Annexure 170.5

to this writ petition.

That the petitioner then found in the relief diary
fictitious entries appeared to have been made by
the said Sri Choteylal after the remarks which the
petitioner had made. The fictitious remark wers

as follows 2w

"ari C.P. Verma T.C.illcame late at 09.00 hrs and re-
fused to take charge and informed C.T.I. (the opps
party llo.5) and the petitioner further found that the
pages pertaining to the duties of the petitioner
concerning 29-11-75 carrying orders by Chief Tele-
communication Inspector Lucknow =s having been

fm:nixg mutiliated and tempered with over figuring the
actual facts and partly torne away in the duty diary."
The photostat copy of the extract of 29-11.75 for
00.00 to 08.00 hrs duty period which is marked as

annexure No.6 to this writ petition.

That the petitioner then suspecting something bad
being messed again him out of the malice and
prejudices had no other alternative excépt to take

the aforesaid pages in safe custody took them

FL .
e
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af ter making a clear remark that these pages would
be produced before the enquiry at the appropriate

time to establish the truth and harassment etc.

of which the petitioner had been made victim. The
photostat copy of the remarks made by the petitioner

of 01=12=1975 in same duty diary (at night from 00.00

to 08,00 hrs.) is marked as Annexure Io.?7 to this

writ petition.

12, Tat the petitioner after performing his last night

duty (from 00.00 to 08.00 hrs) of 01-12-75 for
no reasons suspended unauthorisedly by Sri Trilok
Singh/C.T.I./H.Rly/I1KO the then opp: party lo.5
but out of malice and prejudiceé vide his order

dated 01-12-75 the photostat copy of which is

marked as Annexure No.8 to this writ petition.

13. That ﬁhe petitioner then made an application to
DeSeTeEe (M) NeRailway Lucknow dt.16<i 2-75 réquesting
him to take suitable action and also reminded that
he moved application on 01«12-75 and 03-12-75 but
with no effects. The photostat copy of the said

letter is marked as Annexure No.9 to this writ

petition.

That thereafter the petitioner received the suspension
order of 02-12-75 signed by the then A.S.T.E.(Sri L.S.
Bajpal) on 30-12-75 ‘ak: 17-30 hrs., the photostat copy

of which is marked as Annexure 10.10 to this writ

petition.

15.That thereafter the petitioner was neither paid

his due salary nor subsistence allowances, against

4,,// —contd..
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18,

19.

20,
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which the petitioner made several representations
and letters dated 19-4=1976, 23-1-76, 29-1-76,
19-2-76 and 27-3-76 and the photostat copies of which are

marked as Jnnexures los. 11, 12, 13, 1% and 15 respect-

ively-to t his writ petition.

That thereafter the petitioner was served with the
charge sheet dated 27-3-76 and 22476, the photostat

copy of which is marked as Annexure No.16 to this

writ petition.

That the petitioner vide his letter dated 24-l-76
wanted to inspect the document and take extracts
therefrom, the photostat copy of which is marked

as Annexure lNoe.17 ;co thig writ petition.

Tat the petitioner vide his letter dated 05-5-76
made reply to D.S.T.E./ILucknow the photostat

copy of which is marked as Annexure No.18 to this

Writ petition.

That therealter the DeS.T.E. vide hisg office letter

dated 19-5-76 revoked the aforesaid suspension

- order of 02-12-76 af'ter 5 months without making

any order regarding the payment of salary, the

photostat copy of which is marked as Annexure Mo+ 19

to this writ petition. The petitioner hag so far
not been pald the said salary, ingpite of several
reduests and reminders 'along with other outstanding

dues as still withheld by the opp: party No.5.

That the petitioner then made several representationsg

within time and so onj;as he was not paid his salary

// | Contd.o . 8 \/"
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and dues etc. the photostat copies of the represent-

ations dated 16/%/1977 is marked as Annexure o. 20

to this writ petition.

21, That the opps: party No.4 then appointed shri garjoo
Pragad (Signal Inspector(I) as Enquiry Officer

of D.A.R. Bnquiry to inquire into the matter vide

- his office order dated 19-5-76, the photostal copy
A of which is mfdrked a\s Annexure No.21 to this writ
Lot -petition. The petitioner then made the request

W to permit to engage Sri M. P. Sharma to work as his
. defence counsel who Vwas permitted but he .was.not
: given facilities against which he made representa-
> tions dated 22-9-76, the photostat copy of which
is marked as gnnexure No.22 to this writ petition.
‘*\

22, That during the pendency of the enquiry the
petitioner was not paid his due increments which be-
came due on 1st Dec.1975 of calé_ndar date of efrery
year to the maximum point of scale to B 560/- and
‘since that back to 11 months and vice versa 07 months
from the due date without attention against which he
made representations to the DS/R/IKO on 07-6-77 md
requested that the matter/the c ase of DAR enQuiry

be finalige earlier.

23. The petitioner then sgain moved a representation
on 12=6-77 and 03=-3-78 with the request that he be
paid full salary and increments and its arrears
the photostat copy of the said representation is

marked as Annexure No.24 and 25 to this writ

petition respectively.

2k, That thereafter the enquiry was held and the

| , 7 v
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statement of whkinesses were recorded §ri B. Ghosh
also made his statéement, the photostat copy of

which is marked as Annexure Ho.26 to this writ

petition.

That thereafter the enquiry was again stopped,
so the petitioner made a representation on which
the petitioner was informed vide the letter dated

08-7-81, that a lenient view was to be taken, the

photostat copy of the order dated 17-11-81,18-11-81

is marked as Annexure No.27 to this writ petition.

That the petitioner vide his létter dated 18-2-82
replied, the photostat copy of which is marked as

Annexure {0.28 to this writ petition.

That thereafter again the same challenge from
the Railway Administration so the petitioner
vide hig letter dated 18-7-83 requested that some

orders be passed, the photostat copy of which ig

marked as Annexure lo.29 to this writ petition.

That after more than a year the petitioner received
a letter of Assistant Personnel Officer on 03-5-8%
for t'stoppage of Pasgst' of one set for a year as a

punishment on eXpékte deciglon, the photostat copy

of which is marked as dnnexure lo.30 to this writ

petition.

That the petitioner made reply of a foreszid APO's
letter of punishment on 19-G-84%, the photostat

copy of which is marked as gnnemre No.31 to this

writ peti‘tion. e / s
. - o
< :/\/ \/\ » Contd- . 10
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That the petitioner finally received order for
punishment of stoppage of pass (one set) for o
year on 25-1-85, the photostat copy of which is

P
marked as Annexure No.32 to this writ petition.

Tat the petitioner by the impugned order has
been visited with evil congequences. Further the

order was passed at the back of the petitioner.

Tat the opps party ok created the hindrances
for the medical f”aciliti es and also ignored to

PHMC/RMC and the period of sickness on game ground

. | -
/’.s treated in L.W.P. against the standing orders@)(mj'-

33.

35

Boaret’s, jm ESH Code Para 6By 211871 - additom
vide his letter of 11-7-76, the photostat copy of

which igs marked as Annexire lo. 33 to this writ

petition.

That the opp: party Mo.5 did not allow the petitioner
for light duty against the ledical advice vide A.C.}M0Oe
N.Re/LKO hetter of 02-1-85 to the D.R.}M./NR/LKO and
also in respect of that the Fit Certificate Ho..
453077/ (287) of 02-1-85 of ADMO/NR/HZJ/IKO the photo-

stat copy of which is marked as apnexure 3 and 35

respectively to this writ petition,

That the petitioner then again m6Ved a repfesent-
ation on 24=7-76 and 17-1-85 with the interest of
his legitimate due right the photostat copy of which

is marked as annexure lio.36 & 37 respectively with

this wri£ petition.

That the opp: party lio.k deliberately alleged to

/f ‘| contde. 11
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Graphted charges on petitioner vide T.C.I./Exchange/
LKO/ (.R)letter of 22-2-85 served on 26~2-85 the

photostat copy of same is marked as annexure No. 38.

to this writ petition. Then the petitioner made-
reply of dove sald letter with the essential document-
ary prove on 27-2-85, as required within a certain

time bar by the Issuing Authority, the photostat copy

vd
of wiich is marked as Annexure Nos.39,40,41, k2, 43~

4Yh, & 45 respectively to this writ petition.

That the petitioner being aggrieved of the aforesaid
order and there being no other alternative remedy left,
prefers this writ petition on the following amongst

other grounds.

GROUNDS

! (A) Because the opps: parties committed an illegality
in passing the order at the back of the petitioner
—~ and as such violated the principles of natural

justice.

RN (B) Because the oppz parties acted illegally in
conducting the inquiry without adopting the
procedure prescribed by the statutory rules.

: (C) Because the opps parties acted illegally in not

‘ making the payﬁents of dues and salary i.e. of

f, the suspension period which was revoked by

themselves vide the letter dated 19-5-76 and

then no order for non-payment of full salsry and

dues was passed.

Contdo . 12

-



- 12 -

(D) Because the opp: parties acted illegally in
withholding the increments without affording
an opportunity which was due to him and also not
makirg the overtime, night duty allowance,
T4 bills, Kumbh Mela allowance and respectively

other dues etc. for which he was entﬁtled.

<ij‘ (E) Because opP; parties acted illegally in punishing
| the petitioner in stopping one set of pass which

is a stigma on the conduct of the petitioner.

(F) Because the opps parties is colourable exercise
of the power passed the impugned order which

f ' has vigited the petitioner with evil consegquences.

= | PRAYER

vherefore the petitioner prays for the following

reliefs gz~

i. Ihat a writ, order or command in the nature
“}- of certiorari be issued directing the opp:
parties to produce the record in original
‘Suasbing the order of 20-11-82, 1-3-84 Annexure
N30 and order of 20-11-82, 21-11-84% and 28-12-8k

" annexure No. 32.

ii., that a writ, order or command in the nature of
mandarus be issued directing the opp: parties
to make full salary of the suspension order

to the petitioner and. also to give him the due

é /\/
- f/f
,,,/‘/ \)\/
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increment, seniority and promotions and pay
the arrears of salary respectively which is

due fto him and not pald so far;

iii. Any other relief which the Hon 'ble Court

Q deems just and proper in the circumstances
N of the case for further harrassment risk of
life and service etec.
~ -
iv. Intire cost of the writ petition be awarded
vy
to the petitioner,
P - _
ted, Lucknow: ’—?"‘
Dated, CKNo ‘ = 2
- lo~& — 1985 . ( s.K. Mgra )
' Advecate
Counsel for the Petitioner.
-J\
—
X
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/copy Avont g e W49 £ o
Extract/of 4instructions of CTI/LX0 on 2C: Duty Diary throuch

TCM on dutvé first nicht = ¥r, J.Z.Chaturvedi.

® 4is per orders of CTI/LEC Skri Trilok 3Singh: Mr.C.P.Verma
will not perform any duty till further orders asi sh.B.Ghosh
has beern desuted to work vice rim 230.00 tc S,00 hrs.duty. As
such I ar giving charge to Shri =.Ghosh 2t 00.00 hrs. of
01.4I.75.

T™is 18 as per telertonic orders of 2.7,I./370 at
21,00 hrs, .

5d /-

A , : (7 .KE.Chaturvedi)
H

NCi-I/PCT,
30.11.75 "

K.B. Remarks on 30.11.75,written by
r.J.K.Chaturvedi.

\\f Keceived at 00.10 hrs. on 30.11.75 when I turned up
for last night duty of 1.12.75 as per grip time = 01,12.75.




, Ammedare tvo 5700 14

I : Ko/
Q. BeieCo U T YAL )/fé
No.Cr/1/75(4) C 0 Vg -/ -
1o S T
The 0.5.T.E.(H) e = it Pcﬁhfia,
Northern Raoilway,Lucknov. _
keg:= Complaint against the unruly end jaaulting bohaviour of
O CTI/LEV Mr.Prilok Diuga ia L8e¢ Juty hOurme ,
Sir,

wit reference to «bove oubject, I beg to state &s follows:

1. Mr.Trilok uiish{ZTI/L¥0)} cerriee sorme prejudice against no

since & lon; timo sn< he has beer trylsg all-slong to harass no
., ond to creato tho circunstancos in whkich I may be provided om
C 29th 11.85 in the office; ther -  wao ro ¥halasi irn my duty hours.

(for the loading snd uwnloadirg o2 the PCP sots on trains) and

. whon the matter was brought to tho lmowledre of ebove namod CTI/LKO

ho not only turnred deaf cars,but also took in & very inosulting tono
and used abusiug lomguago. Vhen I requested hinm to Pofruin fronm
using such langusge,hc threatened to see pe as the very movoaont
tho matter ‘was brought into the knowldyge of AUVTE(M) LKO Mr.Bajpai
through phone on his residence.

2o Again on tho nizht of 30.11,75,vken I reacpec to attéend

lapt night duty,for 1.12.75(froa 0/~to 8/ hrs shift)., I wes
—~4inforncd that abovo oaid CTI/LKO huo issued instructioms that

I shonld not be allowed to porform ny duties without any roasonag,.

~hatsoever(by Mr,Ghosk who wou deputed %o work vice ne).

3 When I wap shown im PCP occasionaly,l spaw that two

off its pagoo cortaining tho matter of 29.11.75 wore toraed by

ponebody, and thoy wore in a conditign to be removed,by anybody

coprehanded some conrpirancy against mo and thought it proper
— to toko thooe torned paszcs to boe kopt im safe custody; so that

they nay bo handod over to poo responsidble highor authority

a0 no such authorit: was presont in the office at that tinmc.

I tried to report the mattor to CTI/ & ASTE(M) L¥XO0 ; on
4Ktclephono, tut none of then was availailo duc to nid-night tinmo,

4, In the early morning of 01,12.75 I net thé above said
CTI or platform Ko.,1 ir this connoction. Ho atonce dbroke upohlo
ne ir fury and ack me to got away atonce. So I roturn, :

£ 5, I an inform you by this lotter thszt I au« being nade bo

~ Victiam of tho wrath of thoe above said ¢TI who is bent upon :

» ruining my carocor in o proplannod panaor,with the holp of bio
associatoo,this is aloo to inforn you that those pageoo of PCP

< Diary roforred to above arc saio witk me and thoy may bo handod
- over an and whern osked by your kind office ip a certain'condition'.

6. Due to tiis rough behaviougy ,I am a ciroric patient of
bloou pressure 8o which paipei me moro and axy way roturn back to
hone duc to ocovoro trouble ard had to rsport sgsick to Privato Doctor
which nore converiont to wmoe wrdi I ar 8tili rumning undor his
treatment as per nodical advice.

p.t.o.
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}
t when I camo om duty of 00.00 hro, to 8.60 hro.on doto

01.12.75 and noted your ¢elophonio imstructiono as writton bg
Iot<aight TCMel Mr.J.K.Chaturvedi in prooonoo of TCH I [Hr.B.Gheoh

vho #auw doputod ta work visc me.

Cauoon of nom~porforning duty by mo no por your inotructiord
(en PCP'c fiovy) 48 not givon %o mo. Homoo I an remain omn duty,

; This oould have boen informed no on yostorday dat.09.11.75

E 31117}6 00 hro, and although I have phonod you, repoatodly on

i Hol.R/2838 f£rom 10.50 hrs, (som Ho. 0/520 in proeenoce of TCI H2 B o035 .
Batkar to rooeive f4f your further necossary ordoro. But you bmm?
not tolked with ne, Thougb you attondod and 1lifted tho B.He%o {

If I oould contact you, J may through sono lighto rogardimg
. %o you with faoto and figuroo,°®

XN

‘w 8ince the mattor 13 porious to bo turned into oorious o%anp

} I bhavo removed the both duty pazos of 28.11.75 to0 29.11.75 ( duty
yoriod 16.00 hras. to 24.00 hre., & 29.11.75 from 00.00 t0 8,00 hrc.

, end trton 8.00 hrs.to 16,00 hza.f whore your's irstructiono ore igsucd

| thcre in vriting or precautionary measurco and kept wvith no,vhioh nay

bo produced im case of Bmorgeney to avolid tho fraud. .

‘ | NQBQ §0PL(M) )Ir.BaJing
I ¢ hao been informed re~arding all

t ~.  that poaition,(on that day, by phono
l“ \ xhl ough trunk.
/ bd_/-
™ {(C.P.Verna)

: - 01.12.75
] r
o e
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}\ R.B.s (Thim CTl1's Lottor eould not be received)conm officisl
: lottar pad
Tele. /B/ 75 Datod 1.12- 78
GT1 /LKO, To ,
! O Sh, G, P, Yorua 3
(20 1/LKO)
I You ere sugpended froa duty with imnediate offect,
2\ Please intd.mte your reddential address to my office
i:l % 1 onedatoly.
" 3 g4/~
(Trilok Singh)
‘ NRlye
Py C/-BTE 4)/LKO for inforw tion, The detailed report
h g i s boing subcd tG04 pleasoo
I. \‘f ™~
} ‘
i N %
] W
! /g\
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/}» ~ No.Cr/2/75 Heonindor (J.P.C.) | 1/
| ‘ To 7

\ Tho .UQSQT.E.(M) ‘
Ji ‘ N.tly.,lucknow.

Sir,

Pleu~s re er to my apglication of 01.12.75 and 03.12.75
F . and roquest you;further to takoc suitable action in tho mattor,an
‘ a great injustico has beern inflictod upon mo axd the bchaviour
notod out to Ro is not only against the law and rulo; but also
againsot hunality,waicia does not suite to a boso ayuinst a
subordinatc,

™

b\ \

¥ Thankin;, you, '

x i Yours faithfully,

3, | - 84/- '

! C.2.Vorne

o J (C.P,Verma) TCH=-I

L~ c/o Ads Bawa Praga Cycle
iorks,Nako Hindola,
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o tepderd form of order of suspsnsion (fuls § 1) of ths. .

,": ]‘“ - o8 X ALV Ja-4? . Noo ] 2 e“jw] ! ! Lo el : s,
t.\\.i‘. nO v )
. (Nemv of Railway hAdmindstration . ..

2 ’ ’ L ‘éw ' . oL e P
5,: ! / ' .Plaﬁe of issue__ bien .o At 2. l2-2C )
I o _ . , o ; oL
b b n.r WD ER,

; ; hhsreas a aisciplinary hhere°s a qase asaifs*
Y procaju g agoinst &hrl, Shri_ -
" Tom T /Ue in respact of’ “SrIminal offence
i (Nemo and chigh&t‘On 0 1s undvr invesNygatilon/Enquiry/.

| /'\ ‘the Railway swrvant) 1s triel, . . h )
R o ecntempletsd/punding. . . ,
T | o
3 %! Won, therefore, the undersigned in oxsrcise cf the o.wrs |

e G M conl‘errud by rale 4/2_}9\:1&0 tqo rule 5(1)_of th ﬂ",g ;

) §Wuus, 1g6., horéby places “the 65 651d ‘Shri__ ' L]

. 7« under cuspwnsion mmimsﬂiﬁ eiiact Irom [222:2K o

lé ~.It 48 furthe~ ordersa that during the psric of this order

i shall remain in force, the said Shri ’\’&w T e ’5}\-‘%

. s.ieli rot leeve the headquartars without obta.m.mg the previous - i
1 pdrmission of the ccupstent aut.horit;y. _ .

- | |

Hﬂ:’kv [ \’,‘\;> ’ ) * . s

i!. o V‘ ' ’ Eignaturss <. \‘ \b/ :
i - T———— ! ,
-0 , Nomes (,{,,;C ’Sm?u:s
.k ) i p,, "

‘ Designaticn of suSpanding ‘/
avthority bew

. Copy vous~ _ L
' . Buril va- \/W Yem Y 1’\4««\ ,(/1.;,{{. u:]w-,. :
01d9r8 rag, & HS18LUNCY GLlloWonce &amitsible Lo nim curing the
period of susponsion will issue sepe retelye
/

%{ Cupy to 'E% Branch for inforretich, 6. nvcessery act lone

-,/Ccpy to = ""/""" for infornatiun & .nucssssry -actlion,
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o HUMBLE REQURST A(‘(\"V\LOL\!\'Y_,Q. o
1 No.CP/6/B/T6 .

To

: Tho Divisiopal ouperiniendent,
()? ¥.1ly.,B8 Ci1tico, Lucknow,

nespectea Lir,

seg: 1. Unlawful ouspe:eion oa account of porsoaszl eninity,

2. boliborato delaoy in issuin - ch:rge sheet oven after
a ‘lapsc of four nonths ouspoension.

3, 4ilful holding of suspension allowawrce by CTI/N

N LEO to undersi_red.
8 ..
'%L,\ Ref:~ My roprecsatations 4t.23.1.76,19.2.76,27.3.76 to
\ 2 | LLTE/M LEO,
*&4§’ 1 beg to draw your kird nttesticas on folloriag fovw lineo
+  wigich are solf oxplanatory.
\rﬁ

- 1. ke unuorsig, ed has besr sisyenied accoraing to lotter
‘R%.SIG/CB/CTI/LKO dt.2.12.75 on provocatior ard. baseloss argunont

kY

given by CTI/M LEO shri Trilok Singh to AclE/H L¥O. '

— 2. That I have boer atteraing to CTI/N LeO's oifice vory

ofton ana requesting to issue the charge sheet,oo that cape can bo
- finaliocd oarly but rogret to poi.t out taat oven aftor putting ay
o best ¢iforts the oano has not beec serv:d though the poriod has
7 already covpletod Follh MCNTHS after Buspoirsion.,

2, That whor I atte-ded ths pay officc in comnoction to got
ny ocuspeasion ollowance or 17.4.76 I-wao shocked to kmow through ny
' cashier Sh.Chattorjoe thet ho has beoor askod by CII H Sh.Trilok
|~ Siagh that I shculd not be paid any wllowance uxle2s ho witnosseo
' tho paynest for tho reeson best known to him ozly, which ioa
' glaring exonple of wilful barassaent by CTI/M LKO in donying tho

rightful payoeoxt duo to tho undorsigeed. Any way I comnts.cted in tho
afternoon of 17.4.76 to CTI/M LXO and nis office and ngain on
' _39.4.76 but to no avail and tho position ronains whoro it woo.

4. 1 an oorving the railway orgindcation for the last twonty
yearo to tho ontiro satisfaction of &ll ay seniors asd ny service
record is a proof of that ia which not even a ningle waraning or
¢ - punishneat is ondorpcd, Ratnor I have boon cank avwardod for ny
'\d\\Foritorious porvicos by the taes Hon'blo D.s./Luck.ow,

, 5. 9ir, you will agroe that hards:ipo wiich io being facod

by mo oa account of 50% allowaace is already too auch and cannot
~4 bo oxplained in words and nov to tno oxtrome the amount has totally

baen stopped on tho ordors ot TI/M LEO which nay pleasc bo cnguirod

. and icmediatc nocoooary instructions nay plesse bo issued for ocarly

i paynont and CTI/H LEO chould bo askod to chan.o hio attitudo which

io anti labour and agairst 20 point oconomic prograomo of Prino
"Minie or or India.

I bog and hope for an early roply and sottlomont of nmy casc,
copioo of provioung corrosponderce aro attached horowith for infor-
nation plcasc,

Thonking you in anticipation.

| Yours faithfull
i Datod 19.4.76. Sd/-c.P.Verna?.

p.t.o.
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= : Dntec 23'1.?60

Tarvepruner ahan .al.

¥ 5ir,

1] .

j Fe: [on payament of v sudsiatonce allsiance.

}‘ -

1
et Pasa&c*ful ly i beg to suabirit tne folleving fev lines for .

your 2ind & pd syppetnelic co elderstion,
v

1
' ). That ! reasined on sic.. 1ist, uncer {oe Yreatment of
wy neighoouring physiclen, Dr.V.l.insrre of Qusufld Chowk, Lucknow

N

!' '4 Wal fn 1 to a’).u..?ﬁ.

CS

i’&\‘/g £. That 1 after bu4.g daslared rit Yy AW ML I reported

. for duty in CTi's o.{ire el 1- the £ ovenonr. 211 30,12,75.

LY X

yo §{f§ 3. That 1 was kept da;tiﬂ& in CTl's ciflce and was luter on, -

I < sarved witi 55(1) sussension order He, &ig,CS5/CTI/LKO dt.0.12.76
A 311.1&‘."45.

i by &hri Banerjre, Tel.up e*a»ur st 17,30 hrs.

i 4, Yhat 1 was lrst onid nv sylery for 10 dava caly,
certaivlag to Nov, 76 1n Dec. 75 '

e S. That thus, my 20 devs cay for Vov,7?5 11 wontaof

Jee, 76 urd pubsisterce allousn2e tneresfiet, zre due to we, dut »

1 notriing hss heen peid af vet. &9
" 6. That owing o my sor--sveent szr¢ uncniled Cor suscension f
‘ — i have heen put to unneccs<syy hersesme~t &nd ez fucing scute ‘
' firenceinl hardshiv,
1 would, therefore, wost respestiullyyreqrest vour Foneour
“ ) to very Kindly arranyge early poymert of my ou uretanding duss and
~. also put e baexk to duty rorthwltn. T

: In case you are pleased to icsue we some onarge sheet,
' the enquiry pro~eedings csn be launched zore effectively w.ile I
ar. on duty in comperison to my Kespirs urmder suspensicr.

;.' R

u \ Thtnkdng you. Wita ressects,

1 ;

i hd ‘ ,,.!‘ ra f ,tt‘ ‘L‘ 1 -

. »‘g&:‘(%i\ ;x::}j,l-/ Ul . PN iql..»f’

{.‘ < T -

It

i . Al ws wy ‘u:' ‘.".)
TC‘.Qr.L,

: , c¢/a M/e weva Trsge fole aorks,
Lekea Vircoale, Luekr

o~

Yare AL\—”
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DY/ 29-1f-76 /7/?

SiryRegy Wy prasense in LHd Qr. durim- suspeacion periode.

Most respectfully 1 beg to stete subult that ¥ havo
remnined physieelly present st LKO. and usv2 no% left amy Hd-
Qr., throughcut sy ~uspan-ion pericd from 301275 to dato.

1 would therefcre request you to very kiandly érsw my
suspension 2llowance upto dste as the =ame h=8 not yet been
P.i@ to me »~nd I na badly sufferia. e % nonopaymens,

Thanking ou
’ Yours fai tifully,

sde
NB RECD, BY CT1 /L& Qlerk 20=1=76
on 29=1«760 CeP.VRIA TC4 1 LKO
CTI LKO,
}
%
/)«/
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: O (ADVAITE COPY SEHT BILLOT) *‘——-—'LL"
) 5o Aviono s yee. N 4 .
- " Do Chiof Jignal & Tolccon, mpincoy, \/
: Rezthorn Rodlway, : 0
1 Barcdn Tour o, ’}
[ Acy Lelbi,

Tarcegh Proper (Ranned,
Reopeebed Six

ll Ror: Urdno horascnont 4o ne,

LE AR

“ llesd teopoetfally 1 beg to subadt the fellouwing fou liroe for
your syapathotie considorntion

Yo Tngt due te ressuns, bust kween tr bis, 2,7,1./LE0, fard

"riloéc Mk ans dov-loped umnecenpary aninesity asninst pe and is harsscing
ne for the lust ¢ - J yearw,

|
Ny
ol
%[_ \ 2, That ir order to eblige b Joily Sazturvedd, tben T,C,5./80,
<! tho 071 got ne trarefoyred o IUE 4ip hix plage in Ang,.=Jupta. long yeor, bud
! fortunstely for me, tho pireiisf oruld rcd meterfalisza oviag $o the rulew
[|, boecd intorforunse by the then D,P,0,/LFC,

T - Jo Tant on ry lepgitinete denand of - khnllasi on 2,111,759, ho

‘ ?b:red W, oad put no (7 futy -nd de-utcd spothse T h B,0howa slong
c%ifs & Fhallssi, In:tomd of - ovidine 2 Ianll~~1 to ¢ and porcfitting Do 2O
.;§lermm Jutys walen vod tae corroct AnU IOudCnilLy TLUNIEG,

: e Wi BINSC fiiiiy, D¢ hao Fob re Uik Lcduett and to-dpnio, No
‘ ShasEe of this cotdey Have jot Been Treael « nip b Lo,

P S ‘?.‘z.:‘ he fu in the habiy of buwm\"i s hig rulortisate~ o1
f flicay zretoxt epd o m'w‘m Sl TR, drks, 7'. ~e-ed 4 For aiu foiluce %0
cupply a teler une 410 Lruscorty chen sctunlly ao bad meone ip ais owlodyg,
6+ Ynat wwizg 1o hix poreondl soiny My wigh ne, St the OTI
| 444 not pay ovon oy svsyensiocs nllgeanve fc Sy ”*‘3 o JabFe'T6 tmd very
*“(bolatsdlf or¥anged By »1yﬁ»n§ fa. N}_.J—.' 7o l;’“_‘_’/__lx,g;,ﬁijl, after $llogolly s
weidpy & wedisys foon e fubadstoges allev. we /o2iT U fle oxtant rulcd. )

-

E 4
-

Yo vy EL Jayw pwy Jsa 29,75, ur Lisv 1y svbeintencs
ﬁla"*&w tor Jax;y,"?:e, cfh.h CSBlbA wopsil,

i I wowlt fhorefors west =mymhuuv requdtt your honour to
I wory kindly diepennc cven Juatico in ny esso wud s&ve us !‘raﬂ the Crite
; perafotant horousunt,

o 1 eopy 9% oy opnlderticn deted 1,70 murmitted to vospopted
; 2" Y Ineknov 1~ ~Iup m*lwré far your kir' {a%srtsidon.
I dlh prayers €or your slenour's lons Mifo sid prospordty,
' f :
« * - [ As‘h"‘fﬂ
. 7 E,/ ’
- Datad:l§ .2,1976. s T
; T g}' ‘I R} ).)
i v ’, oI w,miew Bxasponmiom
‘ . M S S TN D)

:.~~cxnm Mvision.
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; Tho Pivi.tgrd C23coon Dngiacor,
O U.3e Lushkeovu.
| DatoB A7 e 5. 56
| SER0TI0 DOPRR CIAMIIL,
l* o, B2,
i ‘;H
P w Roo TOU PAYHEDD OP RY SALARY FHON 11 %o 30/11/75 AND CURREGE
LY FD LOUTES' ATTEIDARCE. —
LS |
=N Hoot poopetQily I deg to thank you for payeout of ny Conthly
cod _suhsigtonca nllovanco and to drau your kipd sttontlon & t:a gmaocﬁaon
- dt.27.1.76 on tho above subject.
\('.I

I+ eay Knddy do aprreciated thet nmy aforesaid salopy faz",&__ﬂgo
e of Zov.75 hao ptill not been paid %o me, owlang to which, I (3

undoy covoro fimunein)l otrain, I have to ocubsist on By magro

subcistance nllovanee owing to my sueponsior and am umible $o
i Qiscrargo oy 14abil itdes incurred in Yov. 75, due $0. lack of funds.

I would, therofore, once again rogquest your honour to vepy
kndly srrango oowly myment of my long outstanding salary for 20 Qoyo

P of Tov.T5.
, Purthor 4t 4o certified that I repained wesect at ny 44, 0.
4 in LKO during tho ourront ponth end myrccotigroe pllevwpnco. for tho
; ronth 0 15.3.70 ¢ 94.4.76 oy kirdly b drown as usual,
' Thapking yon. “ith resrects.
Yom-n A
M( _/ s u/f -
; (C.P,VERNA)
e ’ : L B
o #ﬁy} e . ‘ (USDER SUSFENSION)
2l
wy“ |, Advanoo coly rcuné direct. /
1 -
. 1 s \; V\/
i»‘,,ﬂ;“h \ﬁ:'." N % [ 3. /
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‘ \ :;\53\“ 3 @-B\L,L,'era\/g watn 0D , X"
IR A | | ‘ C BPANDAAD POl UGl 8 e,
\ L t&kﬁ /4\ & ,F\'WﬂfV&JL<%‘AV‘<~ bdvo lé); ..."Jy¥ﬂliﬁﬂéi.ﬁﬁx_25 .//:72//
o AN © EVANDAMD FORM OF CHARGE ST~ o , ‘§7,:
1E;£ . Rule © of the Pailway Servanis Discipline and Appsal Rules, L9683 §
Lo e, 8! Gjes] <71 tes Divil, Bupdt's 0fficg N
SR - ‘ Ineknov s Db, T2 _
L CS : . ' Ay 576 ‘
e ﬁ& ' Tae undersiin opotes to hold an inquiry against N e
"‘“ .. Bhri__z é&—ﬂd V—'-ﬂpw ”"U‘"’a ﬁWP&% uncer Rule © x
' of the Railway Servants (Discipline and Aprasl) Tules, 1¢68, }
. . The sustance of the imputétions of mis-conauct of TiiS~bohaviour - :
b~ o in resfect of which the inquiry 1is proposed to bs heud is . i
o 22?‘ . .89t out in the enclossd statument of articles of charge oo
% s (dnnexured I). A Staiomenty of thy imputations of miseconduct or ;
1, S mis-bihaviour an surpert of vach article of charye is snclosed
% N :§\(Annaxure II)e A 115t of dncumsnts by which ehd a list of

Vo T W[|'witnesses by wher, the artieles of chzrge are proposed to bs
Viljf\p‘ %; sustainaed ere enciossd (Annaxure III & IV). :

- -l ' /
ba o7 & 26 Ehrd q_{J’ Vaanas TEM

is hereby informed that if be go
X| desired, he can inspuect &nd take gxtrzets from the documpntis g ‘
- W mantioned in the enclosed 1list of documents (Apmesars III) .
4 © ™:t eny tims during office hours within five days of reesipt o
Vo - ¢f this memorgndum, If he deSires to be given eccess to any
ggg%gid%gg%ints whichdi% in T pAss6851ich oL TILIVEY
éministr- 2. :

cn but not men

L

; 5 FT e dooye ¢,
vd 8 notics t'bw~fe@4

&
A
+

ments
R ' " {ia s
Merorandum, indicating ihe docwisents raquired.

. by him for ins~action, The disciplinery authority may refuse - = = .
&) permsission to inspuct all oz any such documsnts as ars, in itsi-. -
: .. " opinicn, nct relevant to the casa or it would bs sgainst the .
P VR Euhlic interast or sdcurity of the Stato to allcw zeccess R
e hereto, He should ccoplets !-:winlicn or additicnal docursnis
b\ Within five deys of “heir being node available, Ha will de

- periit =d to toke €. .: ¢ts frem such of the additicnal dccumantS'fﬂ‘ B
. <§}. 88 he 18 pergitivi to inspact, - N

Y, . 3o Bhri cﬂ(? VQAV“ﬁ,"“”” is informed that ~eoquust iar.aceess.
I ' ~Lo documerts mede &t 15tar Stages of the inquiry will nat "
o ba entertained unless surficisnt causs is shown Jor ths dslay '
... in making the request within the tins limit spec’fied above Ty
'y . 8and the circumst.aces shown clearly that the request ccouid oL

' 0 Do* have been made »h an marlisr Stape. No Pequest fur 2o oss

? 4 to additicnel doeur.my will e antert sined after the conpletdon
P! ,*\Ff trs inquiry vricre sufficient crute 15 shewn for not T g
' \‘ N ,./mgk;ng_thu request belors the cempastion of the inquiry. .. S

. -
T

—

Contdu o'ooapagd vo oovaoivtoo;o '

e T -
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| )L i . lentdon of R t‘g Vaavas 7'0""7 18 Invitea.

;( » " tc Rule &0 of *he Ru.glwu bervice (Cenduct) Rules, 1¢66, under -

] -V . which n¢ railway servert shall bring or attsmpt te hrmg any

Y puliticel v c.ter influencs t¢ besk upcn 4ny Suporicr o

-0 putuc 't; to further bis intorvats in reSpoct of mittors ripe
. S taining to his service urder the Government, It eny ropfetens

teticn 4o recelved on his bshelt from encthsr psrscn in resgect
L ' of any matter dualt with é’(‘é‘h a px‘ocaé(“ﬁg.,b 1t will be

e y presumea that Ehri 4 T3 18 swats of such a
, iy Pepresenteticn and that it hAS betn midd at his instance and

Nrectisn will be tuke: sgainst him for viclu.acn cf Huls 20 cof the‘
Reilwey Saruces (Conduct) Kulas, 1c66,

3 ‘ <3, |
{2  DivHd./Asstt. 8ig. &-TulecimlEnginder, *
PR . ‘ - Northern RKaliway
?‘ g ' ' ' mekncwg
s N i d : i\_mczag ’ ] .
b Ty a
S e : '
| , " po A / B
. —J-\ . ‘
¢ . ) .
o : e {Des 4 nat 1cn)
i f Through, Lr‘) / taew
§ Q: Topy b : C’Y)/ bes w;fgr informeticn .
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. pOtatement of articles of charges egainst 8ri C.P.Verma TCM(1)/PCP/IXO0 -

" under CTI/LKO. | e
.o Apnexure-} |

CEFI‘&@ Nﬁolo ‘ '.‘.—"
I'rat on 29,11.75 at about 9/-1&3. the said sri C.F.Verma TCM/1 FCP/LKO . :
under CT1/IX0 showed in cubordination to CTI/LKO «und used dnparliaran=- =
tary language to him as well as to Sri Chhotey Lal TCM/PCP on belrng
as&ed fer his late arrival on duty. co : ;

*\ Charge No,2 gﬁ
! | ) i e y a8
\That en 29,11,75 the said Sri C.P,yer PC:/Lk0O forcibly taken the ; |
E% PCP diary irom the TCM/PCF on cut £ ﬁg%ﬁﬁ é entriles there in to prove -
2| his attendence amd tern away these papers from the diary without '
5' obtalning prier permission from the cempetent euthority. ﬂg
EEJEh%§'Sri C.P.Veréa TCH/PCP 13 responsible for vielatien ef Para 3(1i% }f}
111) 6f Ra.lway servantg cenduct rules of 1066, , £
. | %
T w8 ¢ AT
N £.8.T.E. (/150
e Annexure-I1
Statement of imputation of miscenduct or misbehaviour against charge :
No:I & II above against Sri/{C.P.Verma TCM(I)/FCP/LKC.

E;\On 20.11,75, the said Sri C.P.Verma was due te pefform his duty as—g.

TCH/FCF/LKO irom 8/-Hrs. to 16/~ Hrs. but he reported for duty at -
abeut 9/- Hrs. On being asked by sri Chihotey Lal TCN/FCF whe was per-
forming his cuty from 99/- Hrs. of 29,11.75 fer his late arrival, he
became furious and exchanged hot, talks with him. Further he was asked
by CTI/LKO en phone the reason fer his late arrival he ggain became .

furious to him. He was asked by CTI/L:O te see him at ence but neither -
he saw him nor joined the duty.

o

i1) On-29,11,75 the said Sri.C.P.Verma TCH/FCP/LKO forcibly taken away
the FCP diary frem Sri B.Ghesh TCM-I en duty whe was deputed to work in
the absence of Sri C.P.Verma, ard made entries te prove his attendence o
on that day. Not enly this he tore out theose pages for the diary and
tak;g,%way with ht them which wao net supposed frem him being o railway
serv/nt, . :
Thus 81 C.F.Verma TCM/PCP/LKO 1is responsible for vielation of para
3(11 & '111) of Railway servants conduct rules eof 1966. "\

4 | ol L d%lsyﬂi?ézjjiw—ﬂ

o

4.S.T .E..(M)/LKD\
An:;exure-I11

.

. Docupents relied unenz- '

« letier ho.Tele/E/76 Dt.29.11.75 & 1/12/75. frem CTI/LKC.

2,. Statement of Sri Chhotey Lal TCM/FCF/IKO. ‘

6—3' Statement of Sri B.Ghesh TCM/PCP/LKO, . J ‘ :
<S{PCP diardes, 1 v o D . - = bW .
“{ Vel - B : } ” g . 5 . i

Al T SIS Afi\JB‘J%fjf“'““’ T

i B eS.T.E.(M
Statement-of witnessesgy- (Annexérg-lv

5’ gr‘ Chhotey ILa FCF . ‘

2. 8ri B.Ghosh TCM/rCF. S | - \: y
%3, 8hri Tirlok Sirgh CTI/LKO. 4*.2_‘:\9,5.7’\ ‘*9,:.’/"\
51378, 7 0708 Fo\ | A BT (/1. ;

O / N N “\\no',. / ~ j
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To,

The I, T B (M)
NoRly H Lucknow,

Refy Char ge sheot No. S1g/C"/CTI/Lko,D¥/ 273=-76
. : Red; on 22.4. 76,

sir,
1 want to insgpect the‘nocumanta and take

extract thore from ., Kindly perui t ue and obligo.

Thanking yov,

Yours faithfully,

sd.11lo0giblo
- 24.4.76
Reed, copy
Co Po Vorpa
sd, Ixl egible TCH 2
H.4.76 ‘ under Susponsion,
Attended office on date,
s ASTE(M)vas out of station
he 1s directed to attend offico:
on 27 4. 76( tomarrowv),
ed.I1logible ’
26.4.76
g
4\»’/
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by
B ¥ Thicug. s AeSeToBe (17)
- A;.-d.Yl’ I.JO.

. Refi- Ipeg dave (€ o, BlE/CS/Cil/Lio Bleu 27-2276

In retly ol ycur Cidr), e-sueet 1104 uiz,/"””“”‘I/Llo d&teu C
2,,«-,(, T Leg to suinil, as tollowst~

' l= That on &C-11~77 I cawwe on duly 8t my usual voi1l dnz hours
‘ Lbut ohr' Chobtte Lal frew vwiow I has to take over was not

% available 41 1ies 0l fice, e calve In his offlce 3fter 8bout

N Ue2d hirse 1t ds Ino2 e'-t tat I guwniky vhowed In S:L~ordina tiom
R tc c. o1e Luchniow @and uaed un;ﬂrlia“.m try ngu&ge elther to him
§‘ to sherl Chotle Lal

- 2« That it is “urther incorrect that I took Jorcedlle
R wssesslon 0. the F.C.I.Lary fron &ri X¥dikeskak L,Cosh
. ‘and maue @:tries t.erein % prove my attaidence or t.‘udt, 1
‘ V’:L bad tcmef avay the japers fron the uvldry, Tlie compewent
1 R autioilty vas not availuvle In the offlce ang haice the question

. of tal g nle pemicsion diG not arise. Y
i
i

=

[ Je In t.ls whiiectlon I would Invite your atbaition op wy

I subndsgion dated 1,175 dn wadeh 1 i e-@lieady expladned

tie cddrcunstances to you. Tue cohrges are murmm'e baseless |
and w1tully w@udjulateds . e . i

4e, I nay Infcm vyou Liat tuls case hag 'bcm dcle’LeI*itily :
-\ QYQDM )tO Cdu"e Hé 3 KR ETIN CUL i] m "1"""‘11“ .l\J. ind: 1Av‘3 7 e I I’LSGI‘Veﬁ :
‘ = ny right to rai¢ Durthier 81 odches on tudls subject to any- |
l _higher authority af deened Tite ;

(

G- The s.spension ordersby your kingd ¢f Jue aré uu .urxunt-

d L ed ang wlticut due Investigation. I mady reguest taei thilg
' ‘ sugpar tdon .4y ;,mu‘L,. Le t'evoked, sancing ovestigdtion Into |
: : thils nclaa. by :

P ' Wik,
b (- All (Byuaits bilinerto witied d miy ¥in dl,, Le R4 ec:yited
: &g alre&u,, reguestea In Ly ;.11 tdon o.{ 1042287 Ge

A 4

A\
, A‘\ \ - I ro.inate Servsiiri LwF.Tevwari, T7E/Lko and D.DeTonard
- lide TeCo/lko 8K &5 1y Goelance hel persin e projosed eiquirys

: 2pebuligLarci0ved,
4 ,

I 8.2l nonsnate tha ueieuce wiliesses duruing the:

u‘ -

by - A 1019 » have Ins, egted the, orunarts file and L.uYA bh.en
N . elutictss bpon uataimexort In i, chinsction shall
TF‘ i ] .LO].lO‘u. .

T— ﬂww ‘ ’Lhim}-iu:; JSOuy - 4 _ . :v."
IS e rsaaat. |
: ; a )fp ) sours fai UJAd_l lj y . i
} M . : . ) & 2 1
! D lated, £ 676 ‘ , éw’//f R

R . @,P Npaa - (GG eloreroge Urdor QUspension,
[ - 29 \ey Coupyor g)onAcuu. “‘"Q

.
[ S

: { C.P.Tenra) : o
j\ O«KYQ t; OW k‘M Jokouc _L, ‘ - ‘

P
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| Qr o
O': B Ne, Ay Q/ e X )C,'rl ['um ..
: ©.3 J Len (Nenms of R1y.kdministration)
: (Placs- of 1ssue) Lico
| ' Deted 4. S- 7¢

QADER .
) waso

Now, thersfore, the undersigned in axarcise of the powers
ule 5 of the '

,J,,\}

R

. “@i.conf‘errad by clesuse (¢) of fubehuls (5) of T

.~ %I RSY(D & A) RuTes Iﬁ hsTeby revoves the teia ordsy of"
.~ suspénsion with mr.wdlate affact/ >

. . . .

- - <_ .S d\g,@\ O
S . . Signature_ . LT '
‘- - AT BADFE)
Nam? &nd Cs8ignaticn o1 the
o suspand ing suthority AT (") ] e
| Copy toi-

y_ " .
‘ LﬁL c X Vina Trm r) brce
. ,4!;. | Ly h Q'r:_? Uor

Cepy to '&' Branch for informstion, ¢

Cypy tg

i

\ .
THHReHRG

Q\i--”mxereas an crder pleeing Shri_ —~C _P, Virvone Tem 1
N\ under suspensicn wus uaae/ > . @ by -
N gt oo e NS

Vi . C ) L : ’ . .
. sor informaticn & necwsary. acticng

.
L
\&‘

e 33
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The Divisionsl Supdte
Northe m Railiay

Luc lZrowe

Denial of legitim righ s ard due g

t e

-

[¢V]

Subjects

Sir,
| Havihg heard much of your kind heartedness I once
vith the following few lines for

-

again approach your gocdself
sympatheti ¢ congideration and fyvourably orders
That I was placed under sispersiam by th e OTT/LEO
cn 1-12-1976 arnd th orderx

Ao

N

¢

2

2

N o

X on 30-11=76 ard ~as approved by ASTE

& were §erved on me on 30-12-706 inoffice when I attended office
l see to see the ASTT/LKC. Thes e order s were
" T vas. gerved SF-5 on 22-4-T6,

las waeg directed to

~ only revoled in May,1976 ard

That T replied tc char ges and e d requested for

A the institution of the D'P enquiry vhich too wvag ordered nomi=-

nating shree Sarjoc Praesd S.I1.(II)Iucknov 28 enquiry of ficer
vide office NoeSige/CS/CTI/TKC. duted 18-5-76124-5-T6, Since
then cnly once.the enguiry ~as fixed ignoring the attendance
of my dcfamoe ¢ ownesel whe was neithe r addressel ner sppred to

with full devoti m

S
attend the same.
" That agair T storted my Quties

ard wvorked to the entire satisfacticr of my superiors amd senio-

™ re axd even volunteerred myself for th e Fumbh ¥ela which too I

mamged successfully. .

That ever eince thiscgse was initiated against me

1y side ry Hr theperiods of

cited order I have

-t

the one

a(

I hz:ve not crly been deprived ¢f n
my sicknees adviged thrcugh P.lt.C.
net beern granted the aunuil incremernis s
paid tc me in Decanbsr 1976, hereas, I was due apnrual imncre
nets every year as the szfe '8s not wvithhe ld for any reasone

g und::
crug far excedt

4 That the arryrngerents cf Kumbh Mela were dl o a
problar to the administr Tion .rd through T was asied to
T Bs daiied the facilities of

Y
’ proceed to atterd the =ame
~& ndes ard staff forthe same 8nd I ked to proceed on my own
expences through purclmse of ticlet nce0U35 ¢x.1KO to Pray g
6. dated 12.1.77 for the return

ard 0977 c¢x Pray:g to duckn
journe yo
‘ That th> T.4.Bille =mbritted wth CH/LKO office
2e not been ~aid to me throv i submitted in time alangvith

/zhe bi'l for loecal rurhsce for the set install ed in Kumbh
] lfela.‘ .
I, th er £¢

vindly look into the 2
"L”.T
WAL

d{n‘_nistrati:n of |
. 0 thestaff for ;

,,f’/-f;f,o,?"f'; due .
- <_”, .Jv ‘“* = L ‘ | Cirzd oo .p/2

s benovolent honour to-

1¢e yoursedf -r how this pal -

ice iz igncring thelegitimate
pl mtire working

-~
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Stopdard form of order relating to Appointmont of Inoguiry Officer \

Board of Inquiry Rnle 9(2) of RS. D&A Rules, 1968 ' 6

2.
Name of Railway Administration.... 2L 1A%

; é,(\[(‘_@ Q.T))V(A
@»} Place of Issue....... LACA oeveveecaseeransnesas sos

- ORDER
|
‘ Whereas an inquiry under rule 9 ef) t.kV leway Servant lscnphneand Appca?
‘Rules, 1968 is being held against Shri..... ..l Ji L LS LR LY Ys.....(Name an

devignation of the Railway cervant).

=~ AND WHEREAS tho-Raileray Beard/the undersigned consider(s) that: m
sof—{aqwry/an Inquiry Officer should be appointed to inquire into the charges framed
ageingt him.

L - NOW, THEREFORE. tho—Railway—PBoard/the undersigned, in exercise of the
“p owets conferred by Sub-rule (2) of the said Rule, hereby appoint(s).—

A Board of Inquiry consisting :—

1. Here enter names
and  designation
of members of the

) Board of Inquiry.

II Or )
- . » ol €1 (T) Lo |
| \‘. Shn.g Nop ....................... ) ..................... (Name and designation of the
Inquiry ) Inqmry Oﬁicor mqulre into the charges framed agamst the said
| Shﬂ.....a./-g.’.. (e Py ch T A SRR G M ;? .

o | . . Seeretn : wa B
A - | ry y mﬁd@m
h g 0 _ Deolgna(ion of the Dk;mplinm y Anthoﬂty‘
:]: ﬁz@ﬁ. Vima Tem Elue T cr) Juor
P ) SR R A ame and deslgnauon of the Railway Servant).‘

S Lonies p,W,,L s:(E)m

.............................................. me and designat f the M be of
| Board of Inqliry/Inquiry Officer) g goation o embers of the
°Copy to—
| CTri/lwu ) . .
| for 1&%2;&);&;;"*/ +ee oo (Name aad designation of the leading suthority)

*Neo~T obomdwh'&fwer
NR—~t71717 Mgy, 197 mo?wuwmm‘““””“"“mmﬂww Sorveot.

:t ?| AR R
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Suby Irropulcer Qiming of.Up of DX Brguiry :
eausine vaoiaabioaogog fin @oligolon 0

the €369,
oRER,

Veron P64 Gr.3/Lk0. @005 ot U ho perivisions 144 4n

b ] ?'ovi glons para 1712{3) an co offorts wcro nodo O
got the defenco covnpol CpoPod for tho oceld orguiry.Tho
N oction of furnishin £1ra0 ¢congonl ot ¢Hfo otago oo

. qe
R ro® arisc o® tho eeno bBoo olroedy Boon @ ven 2n $4c0

YY)
' Y11 you kindly £0% w00 GHG/LEO 1000 U °pavo O
| for tho orglury so on@ vhon 40 20 Q4 by you noubd
| dhad ¥10 6aco bo @nclfeod caFlye
1

VAL WL T

Zhecking you,
Yowrs fofl hfully,

22>5=73

Do Rofuced $o Oecoph 46 _
( WP "HIRAD )

co pootod dy tho inlond

Rotbar ro.C2/12=076 nac?
postal cortifioato of Gusr 4/LKO Bue, (1B
$0=-9-1973 o Mr.Sarjoo P&,
Erquiry offiecy (p 8% 1% .
0£f200 RRLy Hunnewo® bogh,
Luci»ove

. Pofenco wdle

4
H
+

i
1

$ho crguiry 204 by fou dn tho caee of *F &Ds |

'
!

——— w2
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} 4 .T}l NO,CP/{é/‘OlTl’-' . ' ’ .
fj({o e P Ndnowa Vg wur©o S | \/
¥ -
Sb ’ The DivileSuperint eident Amongmce, Mo X5 ) { '\
e * lorthem Railway, N v \
o LU Cinows v '
'07 Subs Denial of legitimate rights ?

,‘ Sir” ' .
Inontinuation to my representation submitted earlier I
have to add further the followving few lines for eympathetic cousid er-

i

ation am favourable orders.

,ﬂ " Thust the period of my suspension and the action of perving

‘] SF=5 hive rut go far been jurtified by the authorities concerned asnd

$| undoubtedly it tas abuse of powers by the Of1/LKO supported by the

S| then A.8.T.B./Liv, : ‘.

i~ That it is leadrnt that I huve been deprived of my smuaul

&} increments ( eelicuably ) aa & result of treating a few mwthe paiod
~&.. ae LJisRs In thisregard I submit thut the PMTs on certain occassiimg

‘ were duly aclnowledged by the Medicsl authorivies and fixwily I have

been under the treatment of DMO/Lucknos and still T am continuing

— hie cominruing his t reatment. The periods of my sickness were not
eliberately and T vae made to stynd heavy finaneial

“ Ysgularised 4

X logses.

b That my working in Kumbb Mela wis not com sidered worth
t and I have not so far been paid the due a. lovances whe reds all

paym @ _

X Gthrrs h,ve sinoe been paid,
circumstnces I have been mut in1I feel am
G I/ LEvewhio

o That under the
if I oam being exterded st.o motherly treatment by the
nf th

failed to pay up the dues, increments in time und regul aciation
nick paeriod as leusve duc and tht I am forced Yo go un~cai Hun-ii n-
| )

~ ded gnd un-halved by the administration,
In the and I once again requesat jyour goodself to kindly
arruni-e the DAR Snquiry proposed in my case and lerd me a diance. to
prov « myself not guilty of t he cha rges levelled against mes Also :
pler. regularise the peri od to avoid further logs.

Yours fait.;xfu 1V
. gd- .’

4 (Lpvga) - o 18
b | | PG ~G]
' V Addres o corr-gpordence UNGER Cole To/TUCENG,
‘ T VTSHING/0 1/s. Bawa Proom
. ~& Cycledorig, 2la Hinddao,Luc ko,

k4

S

Jﬂ{ig, ‘
. Thanking you,

. Copy tos=- ]
' 'e Hon'bl ¢ Prime Minister § Indig,"ew De hi.
v ce Hoeo'ble nly,Miigter New Delhid '

ot 3. The Gensral ™anag o ' Rly. llew Delhi,

' de Ohile € Sige = TV € ran “rgineer 1,31y Vew Delhie

Tabous ewmninslope ryKen ture
SivileSiw & TeL gom Fag'neer (M)BaRly Lucknow,

et b HilH
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%b ﬁm YU S ea Yo T\\c 9 K.4 . \
Tho Divialonal Personng’ 0fficer
Torihern Relivey, ° < oV
Lucmun \)\

Non accountal of annual incremcnt in time anﬁ

Bubg
ron payment of arpesr theroto,

8w, .
In continuation %0 Ly roproscitutione nado
‘corlic? T havo to cubmit tho flloving fev iines or
gympothotio cunsidoretion evd favom-oblo,ordan;
Thot I was Guo &y amnunl fncreaent in Dco,.t78
vhich woo raid % m@o in Doo,?76 ond mo aFPoar vero pald,
| Agoin ¢ho inorement duo in Dos, 76 veo paid dn July 77, :
Shuo ooucing tio a losc of 19 months arresrs snd tho ‘
ghongo §n tho dato of inmerenent vhich ig mot changecblo ;

mdésr tho pulop,
hat I hevo hever boca on unauthoriocd chacaeo

+
b
H

during tho f£riod excspt that I vag kept amdor mapeauion

3

for aebout 6 months which too hau mthing to do vith *ho |
i

onnuol incrcaent, »
I thoreforo oneo egoin roquo~t your goodself

¢o kindly reviev my oaoo ond see that I am mot doprivcd

of uy legttimate right and cla’umo,
Hope yuu will lindly set tho fecling of Justloo

under your provail on tho divicion,

Thenldng you,
tours faithfully,

.3"

Duteds Aug.tu't 41077, .
. ' ( c P Verrs )

¥

U:dor e ?.‘:/ii.o

Coyy % tho Diris'on.d $'perintondent,
’J)l"%;';ﬁi i *uil%’ﬁy, Luchkng 4o
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. Yo ‘ " W
, . Tz Di-lslonal Supeviatenieat,
® : ’ Pavtier valluey,
o , _ apknay, o
Subse DEic OF LECIZLMCR WGHIS ¢ o

LSRN T
=

Hugdn, heret wush ¢f your hlad hobotedncpo X
@ dera epmicach our ropdsclf with the fHidoving
ﬁ’qrf’: 8u00 Loy oymputhotio consldouration @ foveurcbio ..
ordero - ;

7
P

Ko

Thot T wes plaocoed under suoponsion 4 Poocmbopr 1090
ond 7o ‘tept nucttcnded for ocbout G rmonthg on ccoount of |
cduinfotretve daley and ung pvd hook o duty in July 50 ¢
cnd 0 JAR Ragulvy wes ordercd ¢ bo held by SI(EH}I1X LKL
—r : hioh 4c ofi:l in nrogrenc,

i

N \h aed ablo gronting no tho conual inopcment tho
- ) vo2ied of thin cwopenoien wed taktzn es having doprived
o e of EY »atful olain o Snorerand on duo-doto 4,0,
} 3,12,76, thewrchy pusfing ..o {9 hetry finenciol 1cuo
! vaceza0 o dnopemont Qv Hn 1/18/%5 hod loopt polotion
‘ to ¢£flotd ouapomsion usa €011 oush €4 ony of tho
A ‘ Longlily dmpoood on ©2,

L iy il e s ©

N

;‘ . Thet T opoqucotod pepcotc@ly o corrcold tho pesonfn
' cRg peent no the duo inorements with orroors but rothing
R0 00 e beou deao B 1 0C00, ©

o g
1, thorofbro, onge ogolnd Pogquest your 'g‘podoc&ﬁ’ 1‘
to 1hudly opdor corly dioposal of tho ecoo geeating

Fy * 0 fho ave dnorcaont, I hod coarmed vi(h o1l 4to cvrocso
: 2o o % povo no of ¢ho hoovy fincaelcd Bcoocos i
e Thoaklug you, |
. 1
s, .
) Youro Lodhfudly, "
,)/\jrﬁénﬁ
, ( G,P, VORI )
. ‘!K Beied 3 ey WM Gp, 3/ LKW ;'
‘ [ ' !
Uopy (o tho Levour urfocloRop, L spaf, -'
W
’/
=l
- 74& ’ e _ A H
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[
-y wx,« .orort of h.B,.Ghooh, :c_::j,gg.x/:,;.o,A Aun, 26 [0
N ,):"(\ . .A_!;f l..';~ Y C‘irtu@ni 5.70?958 i MMOLD(\C;
T ‘L gate of 3.y ;;-575 - p — o Moo 61(6
' * aAnC t S8 yrave. . | - \ ‘
. ! Goii’3 wzrpin; given, N ' tgi;\
(j~ 1 »as 5n duty ot Aulo J:change J7 fron 8/« to $6/-brs,
on 29.11.75. ot 2bout %.30 wrs. I .5 ordered ¥y CI1/LYC %o

] policva Sari Chosey Lal TCM/PUP/LLD vho was on duty fror O/=¢o 8/
" nrs om 2%.11,75. I reached in PCy ufiice at aly.satation/iv0 et

! 20 f=brg, aharg aid perforzed 2unty of Tlv/PCPY from 10/-to 16/=hro, -
; 1 aay aeution hare thut I Leok over chur.e irom ok.Chhotey Lal

“ iS% aund relievels Lix at to/<hrs.. I mrde neceesary entries in the
; pPoe dtary from 10/- to 16/~ wra. I nlso reconnest that ~hri’

! CodeYorna, LCil Zr.1 hald also si ued ths digcy siter I hed iaken
'¢ over. On my objesting ~bh.Virma for sigring on the 1iary,ho

; used unparl: zentsry langumed o ¢21/...C and other 1D GPf{icers,
i for not allowing hin dutly. . :

P On 30.11.75 I mvailed wy rest as per dusy roster of ZoP/IXG
" nnd turnea up on av vy =t O/-hro. oa 1.12.75. 4t 0/29 areeon

f‘”"\’\w $/12/75 on.C.r.¥erna (Uh wlso turned u2 for quiy. cicding me on’

! dug,;,ne gob anrry anu swain wasd un,swriilssstury vords for 11

&) and others una torn away .o payed Lfrom the iy viacy perialniag
to duties of <Cr or 29/11 a3a 30/11/7%. 1 roquusted his not to
toar ths pe- ep from fhe aiuey to «bich ke rapli d thut thcssy
choul 1+ bo no objoction in the Twc@of the remarks, Le wvao putiing
4n tho aisry. 1 informed anccordingly %o Cr1/4-0 in the mporaipge

I horeby clode uy statecuens oL my OoWn udeoid and nothing
to ndd nore.

.“ ) ""d'\/*
- 1 . {HBhozh)
, g | An/Lue
{ 10.6.77
' .J:(\ QL’F.J':‘IO!{& Y pPee o HOW GobNotiae
3 Qot e wero the persons pregent in PCPF O0ffico when you
- i reachad ror duty at 10/ hra on 29.11.757
a ;_¢ Arget thri Chotoy Lal 77M on duty,Sh.C.P.V¥2rma TCH ,a Thalasd
? on duty 8/= to 16/= hrs. 29.11,75,n0m ¥ do nct rocollees
. ot *hig dio ent awto and mycelf, : . :
E Q.2 vbhat conversati.n you had with 22I/.L4C before you lef
:Ql  amo.  Tho only convorsatior which I h=d with “TI/IKO wos that
. I vas to go for PUP $0 relleve Sh.Chotey Iel,
“' Q.3 "hat corversution you had with Sh.CP Veraa wvhen you found
Lﬂ ' hia in PCr Offico? ' . ' ;
L 24 -Ta Yy I k:¢ no converantiin with *im, ' » |
: | 8.4 fou vore fully auware of- o fuat that Sh.0v Perma hod beon
G vorking or Pur duty riud you vlso fourd bin prooont in PCP f

i Uffice . .her you “eached thero, how is it that you had _
. uot sobed Shl.vermmg,the clrounoinnces,you wero callod :
g gor PC0 duty, «ron he was aveilnble thers?

' iy fade I cid agk the Tui on duty h.Chotey ILal an €0 vhy I vao
Ca cuilod for duty. sh.Cpotoy Lal t0Ld me that h.Veroa wus i
[ 1ov “illin: to ace=;t tha Rhanlaul dookes G0 work with him
oo Zor Jf= to 16/-hro. . o - .
to B3d/=1

»

i'é."f swrna  Sd/~0.Ghogh

¥

hd 1
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. Panea
,g,,%r
AN
STt (.8
SRR
5
' Ans.
N —
C 09
i
/J'\ Anso
I Q.10
\ ins.
S Q.11
;3 )
tﬁ-' - A..n? .
, Q.12
: \\'
' v ango

S oyou recollect an. s 1T thu cerlon booked = Wil Nd

Tx M s
8/- 40 16/~hrs on 29 {:.75 wis '~ rugular Rhaliol wrd vwx///
fully aware end cos - reent “with $he daties of 1.7 workig{? ///
Jirce I =2 not in ~ position to recnllect the nem: of 4he
person ot thise obuo ., T osan eny sndhiao s skout X hie corbias
rnd abllity Lta tle 002 aaty.

The claiza wrintolined by you against ch.C? Vor 2 for iy
having used unparliancentary lonsussy towards Cl1 agd othor
wieT Of "icers is not ncceptable till zuch Hizme, you kindly
unhold 4t in the narrations utterced by Gh.Veracn toaards theco?

5o f£far I recollect Sh,Verme had geig, " BAT DAY SUUHD.3R

EK BO JATE IAIN. ANT=3ANT JUTY K. oT3 HATL, Il CA37T 5A04
PlataH Badi HAHIR Ball, Gald? .iDANT 0 JUTY Jad 375d 0o 3
LAIR, BSKAR PaecioHal KAc D EWIS,AADT, 44T, {uritten in Hindil

Can you 9y under what cirocumstioncis S JVerma hnd lost ais
temper to an extont given by vou?

vince Jh,.VYe o1 was clready available for duty, and »a tac
other hand I vas cordered by OTI and Jh.Chotey Lol TUL hoa-de
over cauar, ¢ to mo instead of Jh.CPF Yerma, This nighye huve &
Lkim annoyede. .

D.1 you leave any remark in your belief ‘iary about .the
nisbehaviour,unparlianentary lauguage and indicent
utterences of Jh.C2 Vermz' on reeord.

1. - . d4id not mention this in the diary.

p 5%

Did you inform the 2TI/ILO of this occurrance on % ¢ day
in gquestion immedietely?

Yes. T #£informed to CI'I sbout this after about an hour.

What the Cr ./LKO haa asked you to do in the matter?

He esked to continue ny duty.
Wiere you asked by the CTI to give anything in writing
cbout this?

On 2.12.75, ho cnlled me in office at 10/-hr.. and asked
me to give in writing the occurrance of 29.11.75,

Lron the statement given by you and in ti ) facts of record
available it appears that the CPI/LKO had taken advantage
of your simplici*y,in submitting a special report against
Shri Veeoma whereas you 18 per your stitement,had only
given in writing om 2.12.75. Does it not go to prove *hut
you vere personallg interested to get Sh.Verma,eictimised
and connived with UTI/LKO for signing thre sta.ement in the

back dute?

Since I had informed to C1I/L.0 verbally oa phone regg.the
removal of pagces from diary bw Sh.Verma ca 1.12.75. This
mvst have pointed to CTI/LKO for necesuary actiox.

Is it axpecied of a meliically it man stua. t abusing,

vaing waparli~mentury language or extendin : insuvbordinatio.
tv his sspiors .nd superiors without bsing provoked or
sufficient reasonas?

L ‘ne. A8 a.crepdy answered, transferring of the chiarge oy Srri
! Chotey Lal to me, in face of Sh.Verma,must have infuriused
! me for the utierauces ccu.itted by him,
L Meld Since how long you ¥mow Jh.CP Verma? Sd /=7 JShosh, Teil
i ¥¢-ta Joo Pd, ud/-CP Verma = Sd/-My Sharma BRI
j "J:- ‘M (E 1006.77 -J/J 10.6.7?
|
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ceets of Shri D.thosh contd, o §>//

T Lpow ) J7eemn gilee By @ppoihtnont,

To 4% u muttesr 00 Puthing tor ch,Verma to Bp.ik 11l of bia
ge Lors and supeciors?

I don't quud, ’

+nat ars your ossessment 2 cut Jh,Verma'e day ¢o day vorking,
ptrture pnd celiire,&nd his cererxl behiviow? :

Co £:r ais tehuevivur is concerned 3lh me,i8 quite pood

at veirl ag with otherv. orking etc. oan be cheecked and
verified fror cendidentiale,

Can you produce any other witlueut tu su port yor contention
of va.Verwa hovirng uced uipazljwmeﬂtary lauz itre toverde JILI/
phG and other el vific.ra to establiob your cl.im.?

Sh.Chetey ial CM en’ the khatasl who wes on duiy aro the

uwilnes88,. - ’

The PO Ufr) e iw Vury cloue to the mhtery roon,. h's Ttore

ismier Office and Lo felegeah GLrioces van you pume ary of
ae ghiatlf on duty .hczn to stund as a aitneaa.

Bna
It ie sajd that uﬂ.v. Varmo w8 late om ¢ty by avol an hour
on 29.11,7% sna the 2.1 /-worted him to vako olargt elthor
without o khuraoi or v th a kheieoi vot sidiatie Ior . o0 duty,
an‘ nn hia refuial, he vua replucia by 60T J0 you agree b
T eT Tor Gl with tho BCTI0N tilen By G.3 7 (T

Ro 1 co.. 't arree for Gl .allswing Bin frowm uuty on this Prounda

It ie glver by you t.ut Jh,iet'na took in poscession tho t.o
pages teom relics diury, after puttin: the remark iun tho diary
of the fact thut he wap takin thom away for further productiorz
in the ennuiry to ostablish the truth whish bud boen dovist-d
Lrow 18 ori,licsl couree. Jo you think thut 1Bia sciion of

uhrl Veraa wag questionoulo oven vhou he wis nek olieighng

the focts? . ' i

In ny npinion it was not propor to take out tie pa.cu from

t.e reliocf ulary Yec:uoce it wuB u oiliciul record pertaining
tu othera duty also,

O 3Qu sdult thet the CTI/LKC roported tho case of risbehaviow
ard uge of urperl ' soentwy langus e to him and other ~&T
Of{icor. ouly wi.at you ciaimed bu,port d by cvh.ihote Lal,ivl.

3inco I wan directed lour PLr cduty by COI/.X0,and nnt allowing
thrd Jerea to perform duty on 29.11.75,cloerly ;roves that
10 U2l had “rezdy taken a docision to uicallow dutj to Jh.
Veoi =, the reat:ons bettor lmown to hime

if 4t 15 sald thag oh.Cuoi:y wal who is rportealy sttoniing
hic ditier daily fron Malihobad and hzd allcowoed his khalasi
of . auty a 1it8i0 cwu .ics than 3/-hre, tho time ho w0 due ¢0
Le relficried vy tho khulasi belrv also rtt: ling hla dutiss
from near y town ond the incoming knalusi Jue for 8/-to 16/-hs
h: & not suinew up for duty with dp.Verma resulted in oll t' is
disacicinetnry c<ohar;ep tet .eon cheVorna ond CPI/»LO. 2aill
yYou wres that (h, Ghotow +al waa aciuaslly x‘ospu'n”lo Lope
thaie w-pranzesont to gu oue 07 gour?

in this rega d X « 1 pernune & lagoan 63 1 ws not = rand of
LOF WO Kda e Tuid MY bo uykea roa the stolld cercarned.

Can you 8-y If Wh.C¢ Vermn wue of any ago to W4t .w..r.fn
¥ ot NS -w
Yo.8oqge RN el RAsA e 0 TRLEAY
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Stotoncub 02 sari o.unosh Cortuag

fnB. "It ic Seizer knovn to JiL/LIC.

Q.24
other 01 or pravieusn CrI/LX07?

il YN I den't %i..O0W,

':gqxfélé/ () 7%§ ;

\ .
K

1,2% ConNtde wWinbh wdlw T0=-TT,i. Ja,.hwro and kov Lo wus util*sca?

. B0 [a~ my knowled,e¢ is conco
he -wugs att ched ith =77 -BX 70 l.ne bowsd dith ”bl Fumbh Heln.

4625 If it is oetobliened that Jh.Verma h-d ¢akon over churge
: trom shevho ey Lal oo 27.11.79 and had otacted wosklng.
“411 you anros tiuat towr thxiis over an per Jil/.40 oraoro

at 10/~hr9. vos irrogtlar.

Ao, vince

Lal 2,40 oy opinfon 1t vas reguler and progper,

”\d/ i“§%°° PCa op /el Veras
(&n?,cfziue~
Y

td /=i .}, charun AL [

/Lo 10,677 D/ 10.6.77 1546477

g%%ggaggt of .h.s.dhoch contd.
Dig you £ind any vewnrk of Jh.Cheotev Lol or
£ CT1/L%0 in the rolie? dinry vhen you tookover ut 10/-hra,

on 29.11.75?

B QCPKOSH

Car you say If ohri CP Verra MCH hud any dimsputo with apy

+

‘h,Verna or that

-4_
Yo .o saerv voro @ tow romerks on the diary ~nd 2lso the

ol nutaces of .k JVerma

Fleaws r.oler yous sas.exr aud ata
voﬁ 77 LO\A 01»1"‘".1
1n the sellcel dimpry 78
takenover 4he nlgree,

oo

Nonld 4%

Jece the.e a0 far 1 remeuber.

te.s.t you1 huve given on

e presunad

on 19.4L.77 wvas not corr-nt and 1t ic o.lf this ¢

co:ld r coileon tve Lacta,

\/\ i
Arg, It 1o no’ 2 Lt trt hyYerms ol cred the diary

this &iedurwa puw forecibly pat u resurk

> hovines token over oni, after you hnd
tuut~yoar et itement

dnte that yo

hiG 8T turce . el & lacen Gy tkrrc an? $Yin st

forailily,
Lenent R0 .1d

m-
t.’" Lete s e 201 0ChH,

- Bodb (S SRR TaN ™ ;h.oul' tk‘-tLl.h-.-»u a. oat
lf» . L! LI 2 ~4.

pLoy-r nan or do vou feel Lhen ac
aLi 404y . Loeptatle Lo tae stad '?

AL Lewts
(Antseo #outly euwndl ere &llo:od 49 coitivae drn the @ revrectfva units,
T~ Fouvevel in cw o ol egernency toere are arifte 20 otver uaito.

‘AV

N

G209 S yew Toel L bie fes
. £0 tiwme nu wuy it
~4 Deudindadn LU your service,l

40D o FZS I ST I S CULCea 8w
vyx.ca.. €. mrienu&.

*5.5(3‘ l‘o as .»L_H[‘..
TR F P Y VR L
TOo: the luut on) Jeile &Lw bis
Ctobt vl tic fe ldn odansticst

el UL COTreSLLy Lisceu dm hic auitles s o penior

27 ye.r. of servi.c¢ to hiv ¢re.

ing.
rearcry L or tret cut s rfﬁwr 2

OXhialit0 BUWL anq LHoexh.ean
tne davivs of Lo _pot "as

26,6717 vl

A peoyrie e L%t it 48w
.Q wile ¥¢ “ L

the arr.' .

Lu, O sutt

ity

Ll Enerxn tc
¥

aente of staffl

thiut LB Velda $5 an ghrerienctd mai. an
v‘. &lb. »t{ é Nﬂ‘ t

b v W ey speak ol proper arrsuacuents to
not in ordeor snd not

.ota £erl 1o n.ve besn roperdy p.h..-.u,u

*ndnk L i veltor fos as 'to et

3L the 1UY% yo. ack aBul, cu Jros bamo

chedezan did 2ot resist of my taking over from 3h,.Chotoy

S5 wtll

L S UN RN SREY N

it 1y c‘>' reondactls an’

oy 9uG.d W eX

u'l AUV RA —af =i, u!.c.u‘ufall

2 ‘nO.?-‘?

ne L3d been working,
’ eui‘ting to v fs tho onuy

L]0l 18 L Ll iewd
Ll Wl
tr 2 I/Lw

\

e e A e e e

s s———
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Hiatunond of Bhed E.Ghor

IR TACY,

- G - | ) &ﬁ'
R_gonsd, : ///’Q&

+hnt 40 exéﬁgg£an 02 o nna roolding about £ivo nlloo quwds
£rom .tho nly.Zoopiscl G0 go Loy nedieal otizndnues, In enuo
o roct olek? : :

Ho vill ecrSainly go fox $ho menrand nodieal add cveilabdbloo
¥411 4% bo in order ¢o rojoot tho eloin of ocuch o otafy
thon submfttod.?

Z¢ vill not be 4mn ordor if hio olnim 10 cupporécd by o
propor docuvcnd by tho nediocl cuthority.

Onco agndn i% 40 put % you that tho acetion ¢akon a.oinct
sShri Verma by CTI/LKO woe onc oided and vas a0t in ordor
becauso of the documentary proofc oibmitted by Sh.Vormne
Vo ycou agroc that th,Vormo wag mot treated well by dopriviag

him o Ris talary¥ - _
S0 far I underntond the rogular PHC's chould bo accapted by
AMdniniotrat. on ond in tho gaso of Ja.Verme I ‘cannot say rone
~onc for dopriving of hio colory thin may bo roferrod ¢eo
ycopor nuthority.
W' at aro your oommonts cbout the gonoral bohaviour of CPI/LRO?
Sia00 I om undorotood that his bohaviour ioc good.
bid tho  TI/LKO askp Sh.Vormn in your prosenco om phono teo
$FEC ovor_tho chargo_ond rellevo oh.Chetey Lal?™ —
Boo CTI/LkO did not ask Jh.Vorma ¢o tako over ~harge instend
ho directed mo to reliovo Jh,Chotey Iol in @y preserces
that arrengements vore £inalisod by the CTI/LEO as regards $e -
tho PC?” dutioco nftor you had takonover at 10/« hro. of
20.11.7507 ' v
I nsked hin {6/-hro.about tho arrangemonts ond_I was noked
30 continuo.
id you rofor tho mattor to CTI/LXKO at 0/chro vhen you fowrd,
?hri Yorna hau alco turnod up for duty at 0/-to 24/-hrs.of

e 12,757 . .

e, I did not rofor tho mattor to CTI/LIO as I wao nlroady
Z'von to continuo as ziven ansver $0 Oy quastio .io.36.

Did 'no CTrI/LKV 1rave any orders for Sh.Vorma in the relief
gia:{ or through lester 5in directod you Lor duty in Yo' e
9.11.75? .

oo Tre CrI/LXO did not lcavo any inatructions Jor Jh.Vorma
o*ther In the reliof diary or throigh Iettors

Do you .groo that the Ci1/74.0 bhud failed to take propor action
c0 an incharge ard orly thas n~gligencoe on bio part led to ols
this iroutl’o thae Jh.”'.rra had & gluuse to re-appear at
O/-ars. of 1.12.75 snd iunisted for duty?

4o far regli 2 ce o. the purt or CTI/LKU I canngt cay
ar‘thing.i"nqgf{gf“lz ie ad.itted Tauct that aad h.Verra hounm
glvefiwoue instriic:fonyd this wouTd hive hed rot heppenedo™
d /el Pobhainn 23/ =5 sunosh
/e 20.6.177 20.6.77

cd/=C Youoau
20.6.77

U'....l.ﬁ.
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vhon you $arocd up om duty O/-hre.did you snguire nnythineg
for ohoat thr disposnl of sh.Verma wio vas alse due . §/-hrr
of 1.12.75 from your relief? | , :

I did a3k my rellaf about it but he vas not in a position

%o ocay anything in the matter, nor ithareg vas ony relcrasncs
in the relief diary.

Is 1t not u fact thet the 4n metion om the pary of CTPI/LKD
and your contirulng the duty cotually %o (¢ poerformed by
WhrL Yerus had infuricted Ch.Veruw and he acted in o war

unbscoming o & nl r.oervant?
wnse Teodt 16 80,

N gu

In the nbucnee of aany doocunentary proof regarding the
ubtainnoes of LR.Verun &g given by you upio £.12.75 and
8leo a olmple sistcasrte of oh.Yurma boing very hot
Int~aprarcnt vhilo sa phono o It 2 preovmed thuet 21l these
Tlal.us are jury with the intombion o I-niicate Jh.verms
for the churpus levellad sgoinst hin., Can you ooy if 4his
1 noy v fact i so why? ‘

T4 fuot thoet the no documenisey proil on recosd sboul
nitcrroces of dh.Verms and his bix hot 3.1k with C1L/L#0
i uloo not in my kErovled<C, &0 fer I oy concovned 1 an

A}

s J

-ant interestel to hura Lh.Vorme in pny ecse. The intentlon

of CPI/uKU may Gindly bs saked Irond..,

4/-~8arjoo Pd. {4/-CP Vorma | vﬁdIQﬁ;?¢dharaa S Y BeGhbﬁh
" §$1eI1/LK0
$840.)20.6.77

120.6.77 20.50TT wWela - 20.6.77
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cead & weca~tol as eorrect.
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l_' an i ‘,:!)A.Sn,f"f.“f‘ ‘wr, { C».. [r.f(g‘l:%’»w-{v*kd\é' Q»; \‘__)a( t7'{ N A e o

Srtine

(Ve 04,3 AP you ~upposed Lo ettt Four seniors o1 ILrec
of t7 npeocinl ocoranczo comirg o your notice iw rpour

0. your duty?
veu, T pm suuposad to inform tivin nnd loave

t-o yellov Giary,

In your gtateraent you hrd glvea thand Su,CP Vorma had slszo
turned up for duty st 00.00 hres.on 1.12.75 and iinding you
on du%y he got angry and hed torns away two diury poges
from tae relief diary. Can you state if you had %o recasist
in action or hnd koxzaxsrtgy to uso -y force to check

Jhri Ver~ from doing no.

Neither any forcs was used by me nor by OShri CP Vermz,while
he tinted the record cof dated 29 11.75 under his clear

rem -Tko and sig}&tule.
If 1 ir sold thes Shl.CP Verma hsd deposited hoth these

~ referglce ir

pores in the ernguiry committse nl the very begiraing of

Diro onquir and this proved benericial to finelice this
nps, »ill you Bake it a case of uo-lawful attsmpt to
deztroy the officinl record and evade the evldeace oxn tho

pert of Sh.Verma.
14 was certainly not a case of ﬁnlawful»a%tempt to official
rocord as Uh.Verna had acknowledged ito rseceipt in writing.

You have nccepted in your answer in Q.no.43 that you are
.oquired to intiaanto your incharge and also leave a referon-~
¢e in thoe diary of special referncoc,s Cun you state as to
why you fiilod to s sppriced C1I/LKO of your remark of the
loss of old PCP diaries while taking over of 156.0C hrs,

You -*so did not leave any referencs in this connection

in your duty diary.
siace 1%t was on old record I aad mot attached it much
imgortance to it but on 14.9.78 I had just lo.t = refererce
in the margin of the diary but I had not intim-ted C1I/LKO 7
tuking it not so important. _

io given by you that ‘h.Verna haé usod uﬂparliamentagy

It 4
’"nu:«"e both on 29.11.75 and 01.12.75. Can you say 1T he '

ased any filthy l.ngun o to you also,.

Ho,. R .
0v 19.9.78 .h.Virma RkRzad made an ontry againat 100D as W/0
Jef seb, 2nd you on 89,9,78 mude a counter remark against
thia entry as the aset 411 having been recovired from washing
lin s Can you &ay wiat made you write in bac™ diary of

dard Verwa and avold - axtio:ing the fuct in your diury of
20.9.73 and al30 why mo 8uch intimation was give.. to you
inochasge I or UTI/LKO,.

I kra written 1t orly ie referonce to 8.t in question and
Pad «leC mentivn in my diury also. I forgotten to irform

Yals natcer to uTl/;.x.U.
vid you chinck up the corrocta~ss of t'.e »uses wiich Sh,Vernms

wentea to take ivto custody on 1,12.75 bsfore ha tovk poss =

w3doa of the sars?
Yeés. I checked thelr correctaes- be*ora Skh.Veras varted with

them.
54/~ P Verma 34/-B Gnoah

84N Y arna _
D.Ce 131,76 TCI/PCD ““H/,uﬁ
' 13.1.7¢ 12.1.79
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R No.CP/23/82.
’ Dated /& -2-82,

b The Sr. D.S.T.E.,
' Northern Rallway,

¢

i N , Lucknown.
SN ' Through:~ Proper chaunet.
: - :. ’ . ’/ ’ ! X
45,1\, ' Subt- s.g;u - No.%ig/CS/CTI/1KO dated 27,4.76,
: .’! v, .
! % | Ref:~ Your letter Nos3i;/C8/81 dated 1,2.82 received on 4,2.62,
\ﬁ S ‘,{ . . ] . :
k\ ) ; ;o s94p c
» !t y’
\l’

Witk reference to above I hgd to state that the reply in
question has already heen submitted hy me vide wy letter

+
A

Sl No.CP/23/81 dated 18412.81 dily acknowedged by CTL 0ffice oh
! S 22.12.81,
Yalx _ I have nothing to state further in thie matier at thls stnge
| = unlesp typed true copy of the E.0.'s findings notes with the
‘ my defence note ( since my Dofence Council has expired) under
| the signature of competent authority are sant to me,

---»-t ;\ : | p. : ' ‘ . | . ’ ’
ST - - Yours rmthtuny,/‘
~: ‘v . . , ' T
' CI | : v ] A / \)J"/} e
.t ' ~ . v o . (CoPo VQI'NO)
oo ‘ . TEM/I-AMV -

under GPI/[KO. . ~




Qi Ny. 0t f25 /60
, ‘ The Pivieivnal Railway Mamarer,
Northern Lallway, Hazruafganj,

: ZAJ!&C@U;;G

? %
Vo e T,

A \}__'b_,.__ .

al

e - PNy L O ©
\
b oot Reopected Sir,

\‘:\"33)

O 4
T 28412681, 18,2482 & 4.2.82 Yo the voriouo gueries of Lue Adime

Awpiaf (}@\

— 5l -

p g

Af\/\”\/\ﬂﬂ\uw N 0 QJ
. | - //
- | S

. §
With duo - pecto ¥ beg to lay the following for y ur vonpiderntion

cad fingl ordors to

1) That I was illegnlly put under ouspenpion weesfe 112, 1975, the
order wos cexrved on 30,1275 at 17630 hroe Umdev Quels ¢y ?fuu R4, (28R ks

Ve6B - oae 5. F. Wl
2)  That orderp for onquiry were {ssued doted 19.,0.76 whercas ST &
Chargeobeet wao cor¢ed on 27.370.)«Sabscquintly I vas pat back to duty |

July'76.,
That few frportont fLacto for quick reforence are given ap under to

{1) That lastly on 2041181 T hgve bo.a iutormed that the Adem,
has tcken a lenient view of “the whole cotter & come ex~parte decloimm

; 4o conterplateds ,
(21) Tt I have olreedy cubmittod my defenee under reply dated

(434) I wao called ond attnedathe DeAREngquiry on 2,7.79, a0t
citting { qe far as l\tm) end uptill dute, [ have not bear iuformed
or given or othorvice told, the findmg of the oryunirye ,

Thorofove, it io r quooted to dircet the mtnoritvios not to $cko
ony threagtended nction until sy represcnvation already onbnittod 1o -

dinpoged of by them on the following grounds =
o) The procedure laid down tu the 124 Hulod has not been

eorplied u!th. _
b) The flidinge of the Enquiry Gcfieer & ”inoiplzmy nuthority

ore not wvorr nted by the evidence ou recordse
o) Tho question of DIPOSITION OF ANY PuNALTY DOKS NT ARISE.

I have uot boen paid cuplateuoo allowance for the pemod from
Jm./‘?ﬂ «14,4,76, beodlnts other olaims ahloh are otill entpeanding to bo
G

,—ér\ pld bty the Rly. Adwue

.( o 7
Iit io prayed thut got wy eq.ac(finuliaed em';ly ond puyrent of
6ll sy duen be arraiged ot the vorlicut sor vhich I chall be grat. <l to you,

Kmxrn fnitbf\;l 1y,

& ay
btad 3““'}‘?4'1'“30 ir,\,lr s ‘ﬂll
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Tho Divicionnl Rellwey Nanager, | /

Northorn Rolluoy, ' . . )

_I_._gcg, 112371

Guble Punrdohmont Notfee Moo %44,/05/0L723 gt o 263..11.82 for %elafe
to ony oet of Poan Por omn yosre

flof8e R) APOTo/HR/LRO lottor Moo s/nppaaUnxac/wo/es/sn,datod
02/90301984, through the TCI/Excho/!R/LKts latter oo
Tolo/E/Stof?/CPV, dotod 30.4.9584, received undor ;

" Protont on 0.305.9984 (r/N)o :

0) Viﬂoiu- iy rcpronentotion tb. CP/25/83 u? 18474990%,

Sy

L R

Roppoetod 8ir,

Uith dus raopend, I bro to loy thet the ponalty ahould mt
ba doamod irposadgon Pobricoted chorgas) unless cladr opportunity
fo gdvon ond chorges provad boyond ony ecopa of doubte -

do In thic conmaction I hovo ¢o atats thst the Pollowt ng pointa

noy bindiy bo got clorifiod by the undersiorad from the Discip~-

Mroey cuthorlty, hoforo to losue the ponaityt in sbwnco of which

pomalty Ateonldf o mb volld 0w

1) , foto ond tiro OF oskmowledgomont of tho NeJ«Ps by tho
undorol grode.

f8) A truc copvy of tho Pimiinne of tho Emulry Uf‘ﬂcg:: u.lth
tho defonso noto ond tho clesrance sortificats elonguith
/tho doto and Sino of PAmlicotionof the i:nquirya

888) A truo copy of “Ponolty Notice® fesusd by the discipld pory
cuthority, completo u vervicirny dote end meturpe 5

Jo 1, therofaro, onco ogcdn bonsvolontly requost your honour
o Amiorvomo An puch improper acction ogalmet on exeparte decliolon,

by tha dioeipMmory cuthority o vho hes fnmcontly doalt with

of ror porolty withoul comploting the fect Pindingo.and prucadure
caadrot Gho “Inatructioms of Rolluey Bosrdo® :

~
«

4o Honso, 1 hapo your hemoue uill kindly reconsider 12 in tho
AMght of 'FRIR JUSTICE® eond tho inflicted panalty onas, moy
i ndly Do 008 orida without blot, os the action hag rmot boen
dovolopnd 1n Povour of propsr justice and op.onrs 0 hsup boon
motivotod to deprivo no of ny 'Logitimate richts ond Dusg?
cgol b tho gomulino elaitie

8o Arnd oloe ny oll tha duoo of poymonta titharto uithhald may
tindly bo expoditod on full fle-h of rus vichoe eirnco Pace 1 ‘?"

to tho pofnt of offrnted srviad by yoor B rdgn bracs a1 . lone by
oxplictod vndar your kint prevall ond €9 svcid the un i horaoom oee
atCe in {uturo uith tho Intorest of tho peu Lh suovic?~c - 0 4

otild in progrovo with uvery on le o
Yhorl o for vour {rounicas



sl et o

peaz ek,
@am{ 'ag -y \ ; N i
g8 -, IQ'W S N T

' ®
°°° ‘I’"' ’

31“}?3’&/}?'9 lﬂw@d’ﬁ‘?u 1%,

B, e oSy - TEM] Fawy

» v
,,r o

e . eTa/aser S .
WW!-@ EN!:U a%rs /ﬁ«/nﬂs /57!-. --ﬂuf'@ Qbolloszsq
D TSI g E:z:,,—

. 'ﬂ "m mhvﬂ aimai t:ff AL 'f%itm f@ae & f‘mﬂ 75(2,* &
ugawm uﬂwswz‘t | . bﬂ{") emw%’i fv 957(5

- °

WWMW A-ag Mr{‘\' w'm{ 15 RW’

»
.

L mmtam RV k. Bae 8 1o, 0 -~ - A
@) wig @ gReedy B Pyoed 31%’:9' 3 ara :}; ugevz ,:rmfa B*

R877 e _' (323 SR e | X
@)y adun s o
: o ‘ PRy Y
¢~ S 0)(,@5’0; . YHVHY
N - , . ’
\ ’,_,.—-"“‘__ '.
b /
e P SR . .
//' i - 3°
\ . ~
T T . > :f}[‘é?m- e
gm"“z arinds gman mofard Ry oy yrga s wRerd /AvER

. {evy ftm'* eple i

| opo v qq-qvﬁ,b‘7¢, ]bfﬂ?’ﬁ' mﬁt "’l’ﬂ L
l” 1 X . : . SEIARY } )
~ . - L B ‘3' l/ s set
SN AR T 9 Y L
1 é‘! Y t% 1 AqH* ﬂ'}&h ﬂJVJ‘I‘ﬁW"’ - '9 g. 3(ﬂg .- 's -A: |
« ms ‘-'-.'. - 3 e © 0 l’ h ' ‘ ! ';,, 5 ‘-.. K 3 -



T e ~
-

/‘" | : ' NO /rBCZXQL ?’77@6‘/{@(2[ ()5/ /(q‘éd” 7

‘af—- ’
€0 Ny s o Aant 35,

, 8' F_ ﬂrﬂ ML A CA VoL t\c 55 e‘ /{7‘2’{%{" CY

A VS If*"gxra)";», | . R %

L o e
" T i . " Le .t P P IPSOR I __‘ "
‘. l? s A_;'_' //?7[31 , j/ ¢ ,‘?;}'2 D&%ﬁ ‘f;‘ 2{3’;’ - -;_. B
. | - T VR 7 e T A |
B - ﬂ t’/O ot en . o e T TES ‘ '
D ‘b, ,é'.,-;' 4/ {)/ "a/: /. . 4/7 .
. - . ‘e ’ \ '
v el @-:i /é”/p ///j”!,’"i%’ . ‘ ) -
C*j’ {\ /’ f', - -.,.’;
. . \ y
‘(-\,-r}u :ﬂ:, !11/ f( 7f¢" M ,
& 71/‘/57;0@ _ _ C Lol .
- - f \ R R S
- g QL "}'7{/’( ( ( (/‘\.‘\./{ \U B . { E q
L ST i f_., 3 ﬁ;’”’ koW
TN st s nehC S P
A ) -~
- | /o ~)-76 g |

-/s*'/f-j[’ - 22L5 o /&mﬁ / ;f%’,{i (2-..(/56‘/ 5‘?6"
ep/xfe /75’ & 4T 76‘

.ﬁ
LE

i-. ' . 4
;’

4“ ° \~
S B
) N ;
'I S - v N x4
2‘ ...ou-'" \{ S .
<

20?’ Steler1ess 7/ e

- ™ 1S G’(’(‘(//(c( Yoz . ‘

poocliee medienf CE$ly,
-~ 7/0214 Srekeyrecs

. /0‘36 gi-fr
' S az/ /5/("‘71 /2‘; | X) 4t {&A /T‘)j 7//( /(L;(

- i ’ . i
i\ (Ky |t — L. .f' g
/\gs.“ .oz*‘\‘?‘ B T
‘ . e : , N \ :

&; Zfrg/am | S
/5 .u Cy "// LT Jon cu/wmafzam, A ﬁfs’c«"‘”’f"f" Eo

(
i 5 .
U
. i * :
4 i
)
-, . ¥
- g — v
.
.
;
.
-
-
AR




¢
O
¢
- \ fu\s
A~
\‘Yy/" .
QO )
~A‘\
/)\\
AR
|
-
f
O .

— GO — ’ Pyl 3 ﬁ/

S P NG VS A0 D
AN AT A No>Y

«;i?! veon teent WY bagald

- -~ ’ \ y ‘ ’ d
IO @Y NORTHERN RAILWAY ﬂf“ﬁ]f/f ) /?'LQ’

/yn; (/ I/?Z"l'//f'// ﬁ/L R ~/~ 5)_5‘

Z/’(J)//A &

MX......

4/sz e recd 25 a (ass %

ke b e, byrepd O )*vﬂn’w%
(’Tﬁw 4hv‘mu0/

/,4 - //z C?Z/d(*eﬂ/?/ A love 17182
ﬁ//zz/, ()/ /7 LO O )72%4’/.4’/15/111/

/Z’/ /4’//04/Zﬁ/)’"~

¢ 77/a/ 7!1,4)7 -
/!LZ‘ ~201 0”7/4/5 e S'/ﬂ([/&‘%

;ﬁ? / {(i/"nm}/ c/)zé(/ﬂ,(/zm{(d/é
/u/. d«/ Lty [ 5 alaye o

1441/5— % /-,,;1/ 2 f;/u//

(/.
uzw_/// o

,},noa! Chlef Medles) Offocg, |
Nmbern Rofleng; Luckeow,

- VY
e/ o , ./ ’
/- WD) ¢ /ﬂm7d¢.§ /i/(a -

4//%

/Kﬁ (Xu f/) ﬁ;ﬁ7(f/’7/w




Pl

e

— ¢/~

C Q- \LW2vmen V&k&f\f\)\%oukw

iy /Xo: 3 &=

s —

-

¢

!"

|
i

|
‘ﬂ -
|

it s

st

i T Al et

- fuﬁ«@/msrmmh?

P\’Y\’YLO,OKU\Y«L Mo B S &

‘\t” 453077 PR Mg
. afs w32/ Med € !2

gat W% falpar fmn
Northern Ruilway Me dical Department
“TRALT Qo gy
"lll“‘!'Rll”(l\lE o)
s1df & grImT AT am a3 a1 e eeseen S0
9’ /
Sipnnture’or LTV of Applicant o

- .
QB F[HOSPTAL AR 14

& @ oru e s g s 83

ey B

I do heceby oerhfy that I have ca/c(u"y examined
F!!W/Namg ./j)’(‘ c.nﬂt‘ ceas o plliibn ”ﬁ[‘c'.- cene

QK‘""/Dcsignaﬁon...... on![-- L. --/-f-- saerar eecone [

oAt &1 519/ Beanch or Department £5.0..,
" yfa &1 €29 /Station where employed . 457,
faa® grarrt ST o ag § @Y A e B ogqr
vrerereeerrairnseete e Peot essneesens B FIQ O
A WYT e serertees Bueoos sacvneece g gryady
famibam a7 g erorg §, &Y s gas adlen oy
o & ol & oo aad? gg ) 83 B fan weg wawAT )
Whose signature is given above and who was Sick '

and under treatment Irons (da!c)...?..fz...'li.;!{..4.._.
10 (date)... ..corericceree.. a0d On feave on medical

recommendati |on f rom (-Mte T T e eneees eereeans l

to (date) 2. Juis. > fleMow it co atteud bis dutica.

B e

v pessvasgrur N

¢,/ }“" L;«f/ ldi
mu'iqn MBS NI
Office Seal 7 * %" P tnd gre wsuhww’s
e, of Riy,. Docto
f’q*w..‘uu‘»ou ’9L&ﬁ6 “Q"‘t”‘;q ‘?‘..’-.nnu-y

Date -«P“fmmam ' : ‘;-“'*' ‘

Cyamagrarwed;

Strike out if inapplicable. ;
froquit e x warer-an § ¥ 0 famla & W ode -
sidt o iy & gt agt fre Al ) wed wg
for no wlesr o ool & avdda v 34 wifes oo
wd fagul & udla 37 A (a7 Bedt g1y

Note ;~No recomaendation coatened ia this certl-
ficate shalt be evidence of a claim to any lenve
not adniissibie to the Ply. Scevant under the terms
ef his contract or of the ruice to whith he v

subject.
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C P‘\/&W\/Su o 3
No.CP/11/76

To '-FYVY\QJd4M‘Y;C'T\_hjgﬁjj34;
Tho Divi.Superintendent,
Northern Railway, l//«
Lucknov. 7 .
Sub:~ Deninl of the modical facilitien? <;§6 |
Refi~- DSTE Office No.Sig/E/1/MBT doted [1/76. .
Sir,

Having heard and oxporienced nuch of your kind

heartedness, I oubnit the following fow lines for eynmpathotic
conpiderntiion and favourable orders:-

That the sordid tale of my sufferimge waillinge and
lacentntions was brought to your kind nmotice much ewrlier and

it wan only bocause of your kind intervention that I waz allowed
duty 2fter 6 rontkeo suspennion

The LAX ecaquiry lsstituted into
tho coane again boin delayed for one or the gthor rewgons,

violating tho provisions of this oncred onquiry which has to
be completea within 220 days.,

That in addition I have been advlsod to produce
certificate of & Kly.loctor for my oickness for the proper
regularisation of the aick period vide their letter cited
tbovoe

In thia regard I nay onco aguin add that I am putting

¢

!

— G — o :wh’_,% .

et i s s e 3 e

up at a distant pluace i.0. Chovk, hQCkIOW vwhore 1% io0 not pogi= |
- ible to arx for tue Railwsy Doctofu atteadanco at tae time of !
nced ond the trouble ituelf does mot spare ary time for me to !
- rush to the Railway Hoopital for T am a patisnt of blood presa-
urc ard the only nedical aid availeble to me in Chowk is sccap-
tuble, Advice of ny sickrees is sent quite in tims to office
aad thio regular P.M.C, 13 alss being questioned for rezsons
' beet known to the office. Hecently on few occasiors I had to .
ve under the treatmont of Dr.V.K.XKhanna, M.B.B.3, iu Chowk sand

every time tho office was inforned in time but the periods have ’
‘ not Leen regulerised.

I,thercfore,request your good.elf to kindly look into
tho matl'er and ordor ay posting on statiorary job in oxchauye
to avoid Jumping from platforn to platform after PCP sets

W

: (Train duty) in the intorest of my life as this msy causo ne
\ ( somu sor‘ous @oet back and irreparable loes. . Also please order
‘ \\V gxlarisatiOu of the sick periods trom 24.5.76 to 2.56.75,

76 to 15.6.76 aad 23.6.76 to 25.6,76 saving ne of the
hcuvy fina.cial losscs,

Thanking you in tnticipation,Si‘,

Yours faitkful*J, *
: 5a/-
\ » ‘ (C.P.Voran)
r Ui‘.t@d 2417.76 . T.(J l’l Gf I'

k COPY t0 the D}’UCDITB(T] & Dy.G.M.(P) ,N.Rly.Hd.QrJ.Offlce,
1 Baroda Houwse ,New Uelhi,
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/ No. Soloey/37/11/0 ‘ from C.P, Vorma

To

Rogs

Refs

Roopocted Sir,

your conslderotion Ond nocosgOry ordorn $=

- 63 - | ;
N . * SR 3
By Rogd- ﬁtﬂgmpﬂ'ﬁt

Lucknou /7 =9-as, \/
e

Tho Diviolonol Rotluoy RoOnegoe,
Northoepr ROLduoy, Lucknou.

RARAIITT 1rie B e e A i

e

Depreivod Prom odlery of 27 doyo fot Noe, 9984
(on R.AC, porlod undor Re3.{P) N.R. LKD),

In cequnnco of Represontotion No. RAC 36/13/LK0-84,
of 27-12-84, to Sr.0STE/NR/LKO (By the Rogd. fd.A.D.
.Post No. 1728 of 27.12.84 from Lucknow).

A

L

Yith due rospoct § beg to loy tho follouing for

To oxpodito tho peyment of colory Uor obovo contfonod
poriod without onv fntorruptions 0o olroody owplictod
undor your kind prevoil,

Sinco ?Pinancinlly ohattérod ond modicolly uwook, kindiy |

halp mn to rolotso my duo golory,

That is remain otlll uith-hald by tho ooncorning
cuthoritieo according to tho Orong proctioo, duo to
soma mol-intention, inspite of fao

sarvici ng. :

And olso 1 heve boon nat ollouwod for tho 9L ioht Outy®
os slrecady recommandad by the Modicel Supd’ﬁ.h’ NR/LKD.

Accordinglv,due to thot couco, 3 om badly oufroring
with overy ongloo ogoinst the medlicol advico on youp

r Ond propor .

rick;and could not get on onxiety rolive.

The controlling oubthoritioe have dauberetaly deolt
to melt my due-grievances. :

Hence, I hops your honour;will kindly intervone in

ouch o action of the “Dictotorohip® who hes uvictimiond oo

.
Ty
Vi
i e <
< 3
¢ 30
P N
oL
A .
.«.,_\ 5.
Nor!
6.
S e
o

)

1

i
H

i
L

wWovt
40,];: a“ Ve 30

Copy foruarddd f-r inor-

matian ko - ’
r DAY 3"}“‘ ™1 G.N.(S & T)/Na NDLS . ‘
-2, Modical $ up dt .NR/LkOOLbS“M}) (—Offs Cefel ./ﬂoﬁo/LUEKNﬂU

oince & long ogoinst the Fair Justioo.

Thanking you in anticipation,
' Youro f%t?fully,
é{af»‘f-',:‘ﬁb‘

. { C.P. VERMA )
TCofte/T1/NRs /LUCKNOU

Sr.0.5,7.E./8R/LKC,

Fa- Bf'n/ﬁv f.)\\?jb-’!hﬂvf/‘,’afé'.ﬂo 3

F"‘»GPO/A«a-o'~'/&ﬁ7wﬁf
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. . N ANx !
? . O R N e S Ao, &&%@@ AN Y
] i i' ‘e SY Hbd e gl l ;.m.i.r N\WUL«HD’J- Mo 7
: ‘No. 1::}1‘!}38/40/,“/1@/11]{00“85} byom Ul Veria, :

To co ' . \
. ] "he Ty C.Io/EJ_cchanga, ' _ P e Sy U /
QO Northern Kly.( Ci), Lucknow. L Q)

Subt Teply 10'yoar letier Foslelo/ebatf, d+t.22.2.854 (Reod$
A undér'ddrrgsa on 2632.85'§hr0qgh_E-CQIs/BEMTko)
1g9 " Regording tihe.Diaciplinery action egainat me as alleged.
I ' o N G R VS PURRY B P LY o
CUBLTy e ene . o o T ;
With thanks s L. have to inform you that. it is absolutely |
wrong that I was absent as alleged by you; -that-the allegations
! made bytyou are .}.otgally mn§ and fabricated ggainat Jhe ]
I R e e
D\ 2e As I Nate beenh contingously™ "HARASSED" and * VICTIMIZED"
h éZ?Vx for the last several Kears on account of false and ooncocted
‘4§ﬁ\ﬂxq’ allgfaziona and all these actions has shattered hy_physicgal
: condition. .

S g st

/’({/’

% Migc.:/33/11/84, ( Para no.8) of 10.5.84) to your letter
No.Tele/E/staff /CPB dt. 30.4.84 with the interest of direct
one man handling to gvoid furthexr botheration (as the so many
cooks spoil the kitchen) but in reference of that I am so

o gsorry to remind you that sueh an interference are deliberately
) challenge to due right of a subordinate and unlawful bother

, to him; according +to the gracticea of undue malafide '

A ,Jntentions ,under the light of to JMISUR of the POVERG™. b
1 Higune—of-the-noworg”against % e,n33325§$;on account of his
L owh interestiis not a crime % 'And also according to the nature

| of the case is totally selzed under the "Act of Fraud'.

s G That furthexr,,as already expllcited youlin_zaply {No.
O

.}#dﬂ

4s But in rare cese should be in ordexr with the clear
€D signatures of the person in guestion; with, a fair deali
e for the smooth sorvicing with the interest of the adminig-~
f tration, to digcharge our duties honestly with every reapeot.

— 5« That howvever the charges are inflicted on me are vehement-
ly deniiod and proper entiqulxy in the matter is regquested,

] that tho letter under reply h:s been issued and to prove

:) 1tself on gucount of projudices and malafides and therefcra
7,. it is requested s very kindly to withdraw the same. :

)' NB,

Thanks for your‘ kindness please. ‘
_ Yours faiﬁh;ully,

P D .

T .
$( qwetmecenie Copy to DIM/W/Lkos~ with the ) éw’@f@““
] »u;%ﬁwwxzn. gsszntiig %&c%?ents ‘or the (C.Ps Vorma)

wmioty Qavazne bost satisfaction awd necessa : . .
: qquga 2tne gotions Totnl 00 articles rx : gfgéM‘é;§§igo/N Riy : i
' TS attached herewd the (Ranisiy) U BN !
" : o ey = o 190y , _ [
e 2. Copy t0 Sre D.5. T. E./HR/lkos) a
N with the Yot photngtat copies ‘ :
‘ ' of TCI's /Z“xche Lettea)l toe . ]
d Yole/sunff dt. 22.2.85 for ) |
f infowntion wd u/ection, and ) §

releovant docuuments ale . ) .
nlra,dy provided thars .- 1S CRTTHy “{"Lt-ulos Vs Whaed oot u-“m.ﬁiuw; o

i

¢ b} vyt Bo Faui e k“itlﬁ'l““bh- 5’*“;‘5"’9;'- Fav Ao -

! 3/(1\ ...... (270) .
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Fromi G.P,. Varma

Luck now ?3~2w1985 ' fQé
, A . f
- To _ _: o s : -"';_-- L \Q
Th‘ SI‘. D-ScTang . . | . ;
N RlYO Lucknow, = . . '.i
§ubs ' Advice report of 3Sick Ragport s
Sir,: . - | : : ;
. . : . - ;

A%u #J*°'J5“/”‘5> “B 275 S ; / ‘
B i TR ) /::ff,///zz/f ‘

With due taepect I bag to submit theat I am
rupning rn Sic« List untar the treatmant of ny v
Privata Doctor, V.K, Kuann2 sinca 28th Fabrusry 1935
(night), thareaftec Followed by M. M,C. Neo. 726423/{(23)
under tea treatment of ADwO/&?/H7G/LV0_;n contirusticn
of my previocue application nf 18-2-856 for tue davs
leave of 19-2~35 and 20-2-835, in suppart of that
*ha samg P pf ?28~7-95 and sbova mentioned AL No.

7726423/(23) o0f 23-2-8% issuerd by ADMOJHIG/NR/LKD is
radiracted harpwith to you Ffor necessarv action and

disposal please.

In this connectian furt hq*,?equqst ig there |
that th: concerhi no parsons & CTI/LKC is aluavs ;
refuscd to accept tha neces<arv documents undar
the clear acknowledos snd also nof sllowed to issus
the G-92, due to that thers is a sfuch difficuliv is

ba*nn axpnasd to ant the nncassarv medicasl aid ual; i
Cin time. oo _ S

e

: ~ Kindlv, suitable instruections mav be issued
therg with the interast of smooth servicing, these
facts are breught to vour kind netice for nscessarv -
arrangemsnt of dutiams as wall 8s nyv casualties. ‘

Excuse me for your best'groubls, with thaiks

Encls:

En (c.s )
' . ; :

1. PI'C of Dr.V.K. Khanna ?2;{é/L§$I}?°%‘>

of 20-2-85 = U1 Nop. ® shee

2, L No. 726423/(23) ,
0°f 23-2-85 = 01 No. y
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f In the Hon'pble High Court of Judicature at Allahabad

Iucknow Bench, Lucknow

! | - 7o

Y v

e N HigH OUR'rﬂ:' .
L a AtbAHABAD |

.¢°"rt; ALY

C.Ps Verna . Petitioner

Versus

Union of India & others ... Opp: Parties

Y

' I, C.P. Verma aged about 52 yéars son of
Py
Late gri A.P. Verma, resident of (Kucha Teeperchand)

Banwalli Gali, Chowk, Lucknow do heréby solemnly

affirm and state as under :-

1. That the deponent is the petitioner and is fully

conversant with the facts of the casge.

2. That the contents of writ petition paragraphs
1 to 35 are true to my knowledge and that of

J;ara 36 are believed by me to be true..ﬁw,.ﬁ_u e
No (te US arne Covnbatrd by ovoumal o

/4 -
Dated, Iucknows: 4/ " ,
e
jo«§— =1985 Deponent

VERIFICATION

4
\

I, the above named deponent do hereby

verify that the contents of paras 1 & 2 of thisg

/V/%td 2

=
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< ‘ 749

affidavit are true to my own knowledge. No part

of it is false and nothing material has been

concealed; so help me God. - \
gigned and verified this tef~ day of 7

1985 in the court compound at Iucknow.

= | - A

Deponent

X I identify the deponent who
& : has gigned before me.
| . .

: ‘ T Sz
4 | Advocatel
«i ' Solemnly affirm before me onle- S857
dt. A0 A./Beh by sric. P Veoma
the deponent who igs identified by
sri G K Ivs 2o
: ~ Adv0ca.te, High Court, Allsghabad.
I have satisfied myself by exXamining the deponent that
he understands the contents of this Affidavit which I

have been read out and explained by me.

am——t—————
Jew 2:1"; s ity el e
AT T LTS

Lo bvlzag .

~, 15 - 5«1,_@—-(
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNALS

CIRCUIT BENCH: LUCKNOW.

Te A. No. 1747 of 1987.

(writ rpetition No.2137 of 1985)

Ce PaVerma. ceeces retitioner.
Versus
union Ot India and others. eee Ouposite parti es. -

COUNTER REPLY ON BEHALF OF OrPObITL PARTI ES

— G S m— e m— w— m— . g G MR eww amre  mew e et e e

I éw\,{?h\,'cw\ P/) aced about Yoyears,

son of Sri 7 presently posted as ASS”

Dpeango—%uNorthern Railway, Lucknow, most respectfully

" beg to submit as under i -

1. That T have been duly authorised
on behalf of resyoncen ts/opposite part—:i’es to
file the instan\t renly. I have carefully
'perused the r,;ecorﬁ of the instant case and thus
ain fully acquainted with the facts of the case

deposed to below.

2. - That I have read the contents of

A Lr!

ﬁ @the petition under reply along Wlth annexures

Lond
¥

i
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2,

filed by the applicant/petitioner and have

understood the contents thereof.

- 3. That pragraoch 1 of the writ petition

need no aromments.

4, That the contents of paragrach 2 of

the writ petition have no relevancy in the

‘instant case, hence need no comments.

5. That the contents of paragraph 3 of the
writ p=titition are wrong, hence are vehemently

denied.

6. That the contents of paragrach 4 of the
writ petition are irrelevant, hence need no

comments.

7. That the contents of par graph 5 of the
writ petition need no comments.

-

8. That the contents of pragraph 6 of the

r ’ o A
writ petition are wrong, false and fabiricated

and it does not need any specific comments.

9. That the contents of paragracsh 7 ofthe

writ petition are wrong, hence are denied.

10. That in reply to contents of paragraph

8 of the writ petition, it i s submitted that they

need no specific comments.

o !Tl‘::rghat in reply to paragraph Y of the
T

("'

¥



" 3.

writ petution, it is stated that the petitioner
did not turn up on the date so fixed for personal
hearing. The contents dontrary to it ‘are wrong,

.

hence denied.

12. That the conents of paragraph 10 of
the writ petitio cannot be repléed‘as,.the

diary leaves have already been removed.by'the

petitioner who is keeping the same with him.

N

13, That in reply to contents of paragraph
11 of-the writ petition it is submitted that
taking away of diary leaveé by the petitioner
was not proper act of his. Thepetitioner should -~
not have removed the diary pages as the said ‘
act of the petitioner is‘against the narms and

behaviour of a reallway employee. The éontents

- contrary to it are wrong, hience denied. The

removing of diary pages by the petitioner is.

‘punishable under the law.

14. Thaﬁ in’reply‘to contents ofvparagraph
12 of the writ petition, it is stated that the
petitioner wasrsuépended because of his acts
against norms and conductIrules, The act ‘
mentioned by the petitioner in paragrach 11 of
the writ petition is one of the ground\for

his suspensior..

15. That the contents of paragraph 13 and

%% 14 of the writ vetition need no comments except




7N

/%%Z?%ffﬁf;ﬂ’ T

to state that the petitioner was suspended
on the charges levelled against_ him. Anything
contrary . to it contained in para under reply

is wong, hence denied.

-16. That the contents of;paragraph 15
of the writ petition. are wrong, hence denied.
The petitio.er was regularly'péid Subsiétenée
allowance. He was suspetded with effect from
2.12.1975 and his suSpeﬁsion order was revoked
with effect from 23.5.76. Thereafter the

petitiéner,reported to B P.MC. on 24,5,76.

17. That the contentsiof paraéraph 16, 17 and

18 of the writ petition need no comments.

- 18. That the contents of paragraph 19
o?&irt petition are wrong, hence denied; The ~
petitioner was’paid subsistence alllewance
during suspension period, lgnything contrgry to
it in paragraph under reply is wrong, h ence

denied.

19. That the contents of paragraph 20
& writ petition are wrong, hence need no comments
except to state that the petitioner was paid

subsistence allowance regularly.

20. That in reply to contents of paragraph

21 of the writ petition,it is submitted that the

RTEN

’ ,»"ﬂ‘ '.\‘ A o
q“C L
# / |



5.
same are falee, fabricated, hence vehemently
denied., It is further submitted that the
petitioner was provided all racilities ‘and
: : take
opportunity to defiend his fase and sh=sk/the

proper defence.

21. That the contents of paragraph 22 of
the writ@>e ition'are, wrong, hence ﬁehementiy
denied. The petitioner was suspended for some
period and duirin:;:' that period, hé’ was §nly vpaid
subsistence allowance. Thereforece without
finalisation of‘enquiry, it was not possible
for'the departmept.to give him anrual incfﬁments.f
In such circumstances, his incrementss wer® with-

held as privided nder the rules because enquiry

was going on againsth im.

"22. That the reply of paragraph 23 of the
writ petition has already been given in the

preceding paragraph of this reply.

23. That the contents of paragraph24

of the writ petition need no comments.

24.That the contnts of paragraph 25 are denied. -
lenient .

It is submitted that ¥hmXview taken was to be

taken against the petitioner. The stay of preju@ice

as alleged in para under rep ly is falce and

fabricate-d.

25. That contents of paragraph 26 of the

writ petition need no comments.

e

\.HJ‘ )
o




26. That That the contents of paragraph

27 of the writ petition need no comments.

27. That the contents of paragravh 28 of
the writp etition are admitted, hence need no

comments..

28. That the cdntents of parggraph 29 of

the writ petition need no comments.

29, That the contents of paragraph 30 of

. the writ petition are admitted, hence need no

b

ST

replye.

30. That the contents of paragraph 31

of the writ petition are wrong, hence fehenemtly

denied.

31. That in reply to conta ts of paragraph

32 it is submitted that the competent authority

decided thé nature of P.M C. and as such the

Pe M Co period was treated as without pay. The
order passed in this respect was within the
competence of railway admihistration. It -is
fuether submitted that no R.M C. ceriod was
treated és without pay. Anything contrary

to it is false and denied.

32. That in reply to the contents §f
paragrach 33 of the writ petition,tis stated
that the warking ofthe P.C.r. /T.C.M is itself
very light. Anything contrary to it is false, .

Qegce‘denied.

[N
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33. That the contents of paragraph 34 of

writ petition need no comments.

34. That in reply to contents of “paragraph

35 of writ petition it is submitted that drafting

of charges without inflicting punishment/penalty

s’

need no redressal. Anything contrary to it is

false and denied.

/

’

A}

35. That in reply to contents of paragraph

36 of writ petition, it is submitted that the

grounds taken in the writ petition are false,

frivolous and fabricated, hence the petitioner

does not. deseve any relied.

As such the writ

petition deserves to be dismissed throughout.

It is further steted that as per rules, the

privilege passes are given on calendaryeear basis

and it lapses with the close of the calendar

year. hence no relied can be granted at this

'stage in the instant case.

The punishment imposed

on the petitioner was with a very lenient view,

hence he deserves no relief to be g ranted by

this Hon'ble court..

36. That the instant reply could not

be filed within time allowed by this Hon'ble

' Tribunal as the parawaise comments were being

prepared by the railway aedministration. The

comments were to be collected from different

departments, hence the same could not be

nrepaeed within the time allowed by this Hon'ble

Tribunal and that is vhy, it could not be sent



s

8.

to the railway lawyer fér prepér;.ing the

countey reply. The delay in filing

counter reply is not deliber_ate, '.her_xce the delay
in filing the same d eserves to be condoned

by this Hon'ble Tribunal

A

s‘f“

s

VERIFICATION

7 \ \
é\’v\/\( Qb\)lw ?D Northern Railway,
Lud& now d»o. hereby verify that the contents of

paragraph. .l) :L. G'«U»Q( .%.é. T+ . Oof

this counter reply are true to my personal

knc;wledge, vhile those of paras. 3. g/b\. 8/44/."‘:‘""

g

v 5 + « sare based on pnerw al of records -

ard relating to the instant case; and those of

paras. ‘.35. —r———— . are believed
to be true on legal advice. No material has

been concesaled and nothing materal is false.

&

' Signed and verified this ($7 day ofJ U~

Mbeosad

1990.

/f/_ e

,l At;hrjtﬂ;o v
g §E bhu<la,

Advocate.
Counsel for the opposite parties.

1 ’l i
”ﬂ’ "" T ey
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o otuo lon'ble Centrel adnministrative Tribunel
Circuit 3ench, Lucknow,
1,P. Yo, 0f_1990(L)
Inre:
T, 5, No, 1747 of 1987
VP, Mo, 2137 of 1985)
It
¢
C.P. Verma ’ sesecensssse Petitioner
Versus
Union of India and others seeesevecos Cpposite Parties

son of
RBanwali
(Gr.I)
1=

D

Fme

RzJOINDER RIPLY AGATIIST THX COUNTER RzPLY

I, Chandra Prakash Verma, aged about 57 years,
late A,P,Verma, resident of (Kucha Teperchand)
Gali, Lucknow posted as Telecommunication Maintainer

most respectfully begs to state as under:-

That I am the petitioner in the abovencted petiiion
and I am fully acquinted with the facts of the

case deposed pelowd

That the contents of paras MNo,1 to 3 of the

ReJoinder Reply needs no comments.

That the contents of paragreph no, &4 to 14 of the
Counter reply are wrong and false,
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That thecentents of varagraph no, 16 of the

Rejoinder Reply is partly wrong and partly right,

That the contents of paragraph ne, 17 of the

Counter reply needs no reply.

That the paragraph no. 19,20, and 21 of the

Counter reply is absolutely wrong.

That the peragramh no. 22 and 23 of the

Counter HReply needs no comments,

That the facts of paragraph no. 24 ix are

absolutely wrong.

That tne contents of paregraph no.25, 26, 27, 28

and 29 of the Counter Reply need no comments,

That the ontents of parsgraph no., 20 of the

Counter reply are wrong.

That the contents of paragraph no.31 and 32 of the

Counter reply are vwrong.

That the contents of paragraph no. 33 of the

Counter Reply need no comments,

That the contents of paragraph no. 24 and 35 of

thz Counter reply are vrone,

Thet the contenis of paragraph no. 35 of the
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Counter reply are not absolutely cerrect,

/ i 7
Luckncw: fiESEZ;;//////$7
Datedk 2@/7/5{0 Petitioner

Verification

I, theabovenamed petitioner(C,P.Verma, aged
about 57 years, son of late Sri AB. Verma, resident of
Fucha Tenerchand, Tamwaliganj, Chowk,Lucknow) do hereby
verifythat the contents of paragraph ne,
of this Rejoinder reply aretrus to my knowledge, and
those of paragreph are believed to be
true on leg-1l advice, Io raterial has been conceazled

£

end not'fim ateriel kxz is false,

Sign:=d ané verified fois :32 day of W—.I%.%l

1990 atLucknow,
A
//\ ~
e
Lucknow:

Dated: ngg,/c]/ . 1990, Petitioner



